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INTRODUCTION 

I,, the Chairman of the Public Accounts Committee, as authorbed 
by the Committee, do present on their behalf this 86th Report on 
the Action Taken by Government on the recommendations contain- 
ed in their 42nd Report (Fourth Lok Sabha) on Audit Report 
(Civil), 1968 and Appropriation Accounts (Civil), 196667 relating 
to the Ministry of Transport & Shi2ping. 

2 On 7th June, 1969, .an "Action Taken" Sub-committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Subcommittee was constituted with follow- 
ing Members:- 

1. Shri N. R. M. Swamy-Convener. 
2. Shri H. N. Mukerjee 
3. Shri K. M. Koushik 
4. Shri Tayappa Hari Sonavane 
5. Prof. Shanti Kothari 
6. Smt. Sushila Rohatgi 

3. The draft Report was considered and adopted by the Sub- 
committee at their sitting held on 15th November, 1969 and finally 
adopted by the Public Accounts Committee on the 6th December, 
1969. 

4. For facility of reference the main conclusions/recommendations 
of the Committee have been printed in thick type in the body of the 
Report. A statement showing the summary of the main recorn- 
mendations/obse~ations of the Committee is appended to the 
Report (Appendix). 

5. The Committee place on record their appreciation of the assist- 
ance rendered to them in this matter by the Comptroller & Auditor 
General of India. 

NEW DkW; ATAL BIHARI VAJPAYEE, 
22nd December, 1969. CaAnma~s, 
m%w~1891(S)j- Public Accounts Committee. 



REPORT 

This Report of the Committee deals with action taken by Govern- 
ment on the recommendations of P.A.C. contained in their 4 h d  
Report (Fourth Lok Sabhn) on Appropriation Accounts (Civil), 
1966-67 and Audit Report (Civil), 1968 relating to the Ministry of 
Transport and Shipping. 

1.2. The action taken notes/statements on the recommendations 
of the Committee contained in the Report have been categorised 
under the following heads: 

(i) Recommendations~observations that have been accepted by 
Government: 

S. Nos. 2, 3, 12, 13, 14, 15, 16, 19, 20, 21, 22 and 23. 

(ii) Recommendations/observations which the Committee do 
not desire to pursue in view of the reply of Government: 

S. No. 17. 

(iii) Recommendations/observations in respect of which Gov- 
ernment have furnished interim replies: 

S Nos. 1, 4, 5. 6, 7, 8, 9, 10, 11 and 18. 

1.3. The Committee hope that final replies in regard to the -- 
mendations to which interim replies have been furnished will be 
submitted to them expeditiously after getting them vetted by Audit. 

1.4. The Committee will now deal with action taken by Govern- 
ment on some of thc recommendations. 

Lateral Road Prolert-Plant & Machineng Iging Idle-Paragraphs 
1.15, 1.18 and 1.22 (S. Nos. 1. 4 and 8). 

1.5 In paragraphs 1.1-1.22. the Committee had commented on 
a project ior construction of :I lateral road 1,111 miles long from 
Amingaon in Assam to Baredly in Uttnr Pradcsh a t  an  estimated 
cost of Rs. 110 crores Thc C u m m ~ t t ~ c  made the following observa- 
tions in this connection In paras 1.15. 1.18 and 1.52 of their 42nd 
Report (Fourth Lok Sabha) : 

"The Committee find it hard to understand how, after having 
embarked on the construction of a lateral roadway on a 



priority basis in 1963 and entered into commitments, Gov- 
ernment could abruptly decide in 1966 to downgrade the 
priority and virtually suspend further work on the project. 
In the result, the roadway has come up in unconnected 
stretch* and in several sections had not progressed 
beyond the stage of earth work which, not being metalled, 
could well be eroded by the rains. The Committee also 
note with concern that out of machinery and equipment 
worth Rs. 825 lakhs ordered for the project, about one- 
third of the machinery and equipment of the value of 
Rs. 282 lakhs (including imported machinery of the value 
of Rs. 154 lakhs) has already been rendered surplus. It  
is evident that orders for the equipment and machinery 
were placed without thorough and detailed investigation 
in consultation with the State Governments. The Com- 
mittee cannot help feeling that the whole project, in fact 
was planned in haste and without a careful assessment 
of the long-term requirement visa-vis available resources." 
(Pa~a .  1.15 of 42nd Report-Fourth Lok Sabha). 

'The Committee note that out of orders for machinery and 
equipment for Rs. 4.97 crores pending at  the time the 
project was downgraded in priority, Government have 
been able to cancel orders for only Rs. 1.52 crores. The 
Committee would like Government to examine in detail 
how best the standing commitments in this respect could 
be got over, keeping in view the changed requirements 
and financial implications." 
(Para. 1.18 of 42nd Report-Fourth Lok Sabha). 

. "The Committee hope that the High Level Committee set up 
in October, 1968 will finalise its report with expedition. 
The Committee may be apprised of the main recommen- 
dations of the High Level Committee together with Gov- 
ernment's decision thereon." 

(Para 1.22 of 42nd Report-Fourth Lok Sabha). 

1.6. In their reply dated 17th October, 1969, the Ministry of 
Transport and Shipping (Roads Wing) stated:- 

"The conclusions of the Committee are noted. The question 
is under examination of the Road Building Machinery 
Committee appointed by Government vide Memorandum 
No. RM-1(1)/67, dpted the 7th October, 1968 and its 



Chairman of the Committee is being examined further 
in the light of details of work done and work yet required 
to be done specially finalisation of the mport (end the  
time that is necessarily needed by the Committee for t he  
purpose. As soon as a decision is taken on the request of 
the Chairman of the Committee about further extension 
of time, the Lok Sabha Secretariat will be informed of 
the position further." 

1.8. The Committee are not happy over the delay in the submis- 
sion of the report by the Road Building Machinery conhi t tee .  This 
High Level Committee was constituted in October, 1968 to examine 
the arrangements for procu;enlcn,t and purchase of machinery for 
road works, review the extent to  which existing machinery was 
being put to use and suggest measures for the optimum utilisation 
of surplus machinery etc. Though this Committee was to have sub- 
mitted its report within a period of six months (i.e., by March, 1969). 
the report has not been submitted so far, in spite of an extension of 
time upto 15th October, 1969. A further extension of time upto 15th 
January, 1970 has now been asked for. The Committee hope that 
the report of this Conlnlittee would be Gnalised expeditiously and 
that it would provide firm gulde!i~-e~ to Governnlent for procurement 
of machinery for road ilorks on i 5 n  economical bask, their optimum 
utiliaation and proper upkeep. 

1.9. In para 1.16 of their 42nd R ~ p o r t  (Fonrth Cok Sabhta), the 
Committee made the followlnc obser\.ations: 

"What the Committee h i l .  ,~z:-~icularl,v ciistressing is the fact 
that, though Government decided a s  cai .1~ as August, 1966 
to slow down the project, it was not till May, 1968, ix., 
after the Audit paragraph on the case appeared, that 
Government took up  thc  uuestinn qf salvaging the invest- 
ment in the nroject A Study Team was then appointed 
to study proposals for completion of the project at the 
minimum possihlc cost. The Committee feel that a 
decision in this r ~ f l a d  could well have been taken by 
Gooerrlment in, AIIPII::~. 1965. 1-hr.n thev downgrnded the 
priority of the projec.'.. The Committee note that Gov- 
ernment have now acccptcd the wcommendations of t he  
Study Team t h ~ t  ar: .".ditionll emoun! of Rs. 29.62 crores 
should he provid~ri  for the  ~ r o j e c t  during the next three 
Years to cr,mp:ntn i t  hv 1'470-71. The Cnmmittw would 
like ~ o v e r n r n ~ ~ t  t o  cnsurn thnt tht. project i s  now corn- 



pleted on schedule so that no p r t i o n  of the expenditure 
of h. 43.7 crores already incurred on the project is 
rendered infructuoua!' 

1.10. In their reply, the Ministry of Transport and Shipping 
stated: 

"The conclusions of the Committee are noted. 

With a view to ensuring that the project was completed on 
schedule, instructions were issued to the State Chief 
Engineers concerned with the Lateral Road Project vide 
the Ministry of Transport and Shipping letter No. LR- 
5 (10) 169, dated the 12th March, 1969 to work out a detailed 
programme for completion of items of work in a properly 
phased and realistic manner so as to accelerate the tempo 
of work and completc the works by March, 1971. They 
were requested to fix target dates of completion for each 
of the remaining items of work section-wise and bridge- 
wise and also ensure thrtt these targets were later on 
adhered to. In order to watch the progress and to plan 
further programmes of work, existing progress reports 
were modified. For road works quarterly progress charts 
were introduced and monthly and quarterly progress 
reports were called for major and minor bridges respec- 
tively These instructions were reinforced in the D.O. 
letter No. LR-5 (10) /69, dated the 14th April, 1969 addressed 
by the Director Gewr?! (Road Dm-rlopment) to the con- 
cerned State Chief Engineers." 

1.11. In their further reply ds!cd 13th Novrmhrr,  1969, the Minis- 
try of Transport and Shipping stated:- 

" (i) As desired in our letter No. LR-5 (10) 169 dated 12th March, 
1969, all the State P.W.D. authorities concerned have since 
submitted their phased programme of Road Works which 
has since been finaliscd and approved by this Ministry. 

Most of the bridges In thc Ststes of Assam and Wmt Benglal 
have already been completed. For thc remaining bridges 
in these States and also in the States of U.P. and Bihar, 
the Statc Chief Engineers have been requested that the 
target dates for the various bridges works should be fixed 
only u2to December, 1970 so as to provide for a cushion 
of about 3 months for any possible bottlenecks and delays 
and also to enable the expenditure to be booked within 
this perlod. 



(ii) The progress reports of each section of Lateral Roads are 
being furnished by the State P.W.D. authorities. These 
reports are examined in this Ministry, compared with the  
quarterly targets in the approved phased programme and 
necessary comments, if any, are again communicated 
to them for future compliance. 

~t is also proposed to convene a meeting of the Chief Engineers/ 
Additional Chief Engineers of the State P.W.D. in charge 
of the Lateral Road Works some time in November, or 
December, 1969 or so to review the progress of Lateral 
Road works as well as to speed up the work with a view 
to complete the project by the stipulated target date." 

1.12. The Committee would like the Government of India to  
ensure that the State Governments of U.P., Bihar, West Bengal and 
Assam draw up a phased programme for mmpletion of the lateral 
roadway by 1WO-71. It is essential that the Government of India 
should maintain a strict watch over the progress of the work and 
co-ordhate and dovetail the programme of the concerned State 
Governments. 

1.13. While dealing with the question regarding gainful use of 
the surplus machinery already purchased by the Government ur 
which is in the process of supply, the Committee in para 1.19 of their 
42nd Report (Fourth Lok Sabha) made the following observations: 

"Government should also consider how the machinery already 
purchased or in the process uf supply could be diverted to 
gainful use elsewhere. The Committee would like in this 
connection to draw special attention to the observations 
of the Study Team that these machines have been lying 
unwatched and exposed to the weather and that these have 
neither been used so far nor are likely to be used in the 
execution of the pmject. The Committee would like Gov- 
ernment to take adequate steps to ensure that the machines 
should be protected against loss, theft, pilferage, canni- 
balisation or damage due to inclemencies of weather." 

1.14. In their reply dated 17-10-1969, the Ministry of Transport 
stated: 

'The question of diverting the machinery already purchased to 
gainful use elsewhere is under examination of the Road 
Building Machinery Committee appointed by Government 
vide Memorandum No. RM-11/67, dated the 7th Ocl&er, 
1968. 



The following machiaery harr so far been transf'erred from 
5RP works ta other States/Pmjects:- 

Imported 
(i Grab Dredging Cranes I . 4 Nos. 

Mabile Cranes . 29 Nos.. 
(iii Tractor Dozer Crawler (Pushers) 3 Nos. m Ind~rpncour 

' I (1) Diesel Road Rollers 8-10 ton capacity , 2 Nos. 
(ii) Pmable Stone Crushers - - 19Nos. 
iii) Granulators 16 Nos. 

24-37 H.P. - - roNos. 
. 2 Nos. 

(vl) Damcnd Core Drilling Machines . r No. 
(vii) Concrete Mixers - - 6 Nos. 

{viii) Concrete Vibrators Immersion type 12Nos. 
(ix) Power Winches with Grabs . 2Nos.  
(x) Air Compressors 210 and 31s cfm. - 12Nos. -- --- 

Steps are also being taken to utilise all the other surplus 
machines. This Ministry's Superintending Engineer 
(Mech.) posted at Gauhati and Patna have been requested 
vide letter No. RM-3(37)/68, dated 19th August, 1969 to 
exercise proper check over the maintenance and safe cus- 
tody of the machines by periodical inspections etc., and 
send their reports to this Ministry from time to time (say 
once a quarter). I t  may also be explained in this behalf 
that we had sanctioned in October, 1965, estimates for 
workshops and sheds in all the four States mncerned with 
the LRP and also the purchase of tarpaulines and alkathine 
sheets to protect the Machinery in U.P. as desired by UP. 
Government. In December. 1966 we requested these four 
State Governments to make arrangements for over-hauling 
the equipment, when necessary, so that the equipment was 
kept in serviceable condition (vide letter No. LRM-l(4) /6S 
dated 20th December, 1966). In October 1967, we informed 
this Ministry's Superintending Engineers (Mechanical) 
pasted in Assam and Bihar that one of their duties and 
functions was to ensure proper maintenance and repairs of 
all the machinery purchased out of Central funds for all 
the road projects vide letter No. RM-S0(2)/67, dated 28th 
October, 1967. In September 1988, we requested the Chief 

- ------ - -- .- --- - -- 
Out of the 30 lh. inth~redto the Ld: Slibha 9crctai.t d i e t ,  the mtfa 
ordm in tc*pcot of one cnnt war un:alW kun: rhe t r a r u b  anoclkd hir 
d4muld. 



Engineers of these States to ensure proper storage and 
maintenance of the machinery. A detailed procedure for 
this purpose was suggested Do' them in our letter No. RM- 
3(37)  168, dated the 11th September, 1968." 

1.15. In a further note dated, 5-11-1969, the Ministry of Transport 
and Shipping stated: 

"Machines lying in the custody of the State Governments are 
inspected by this Ministry's officers who have been posted 
in the States, besides the States' own inspection arrange- 
ments. These officers usually submit their inspection re- 
ports to this Ministry, which are forwarded to the State 
Governments ~ Q T  necessary action wherever necessary. 
The Chief Engineer (Mechanical) of this Ministry has also 
inspected the machines lying in the States of Bihar, Orissa 
and West Bengal and has submitted his reports of the 
inspections. Commencing from March, 1967 when the 
Ministry's Superintending Engineers (Mechanical) were 
posted in the States such inspections have been carried out 
from time to time, last inspections having been made by 
different officers on dates such as- 

The Road Building Machinery Committee is going into the whole 
question and it is expected tha t  it will make some recommendations 
in regard to the system for inspection of machinery lying at  various 
sites in the States while reporting on the existing arrangements for 
maintenance, repairs and upkeep of the machines and improvements 
necessary in that respect." 

1.16. In paragraph 1.15 of their Forty-Second Report (Fourth Lok 
Sabha), the Committee had drawn attention to the fact that machi- 
nery and equipment of the value of Bs. 2.82 crores out of a total of 
Bs. 8.25 crores procured for the lateral roadway had bew rendered 
snrplus. The Committee note that the question of dkerthkg this mr- 
plus machinery is under examination by the Boad Building M a c k -  
ory Committee and that Government are taking stape to t m f e r  
some of the items of surplus equipment and machinery to 0th- 



States and projmtr. The report of the Road Bufldig Machitmy 
Cooamittee is not now expected earlier than January, 1970 and the 
examination of the report Pad follow-up action thereon wW take 
further ti-. The Committee would not like Covermuat in the 
meanwhile to lose time in transferring the surplus machinery to other 
projects. The existing procedure of inspecting the machinery lying 
in the custody of the State Governments should also be reinforced so 
as to ensure their proper upkeep and maintenance. 

Delay in supply of dredgers, barges and tugs: (S. Nos. 10 and 11- 
Paras 1.37-1.38) . 

1.17. Under a scheme for proviaion of dredger-cum-survey pool for 
minor ports in India, the Government had placed orders tor certain 
equiplnent as follows: 

"Dredgers: An order lor 2 cutter suction dredgers costing 
Rs. 150 lakhs ($1,895,400 dollars po=tion of the contract 
price+$800,000 cost of steel portion of the con- 
tract+%. 49,32,947 rupee portion of the contract price) 
plus custom charges, port dues etc. (about Rs. 20 lakhs) 
was placed on Messrs Ellicott Machine Corporation, U.S.A. 
through the India Supply Mission, Washington in August, 
1961. The first dredger was stipulated to be delivered in 
June, 1963, and the second in October, 1963 (these dates 
were later extended up to September, 1963 and January, 
1964 respectively). . . . . . . . . . . . . . . . . .The firm did not sup- 
ply the dredgers in time. The first dredger could be eom- 
pleted and delivered only in October, 1965 and the second 
in March, 1967." 

"Tugs: An order for 2 Nos. tugs costing Rs. 45.50 lakhs was 
placed through the Directorate General of Supplies and 
Disposals on M 's. AFCO, Bombay in April, 19611. I t  was 
stipulated in the contract that the first tug would be deli- 
vered within 12 months from receipt of the official order, 
import licence approval of drawings and all steel at finn's 
works, provided the imported items arrived at firm's works 
3 months before delivery date i.e. by the 31st August, 1965. 
The second tug would be delivered within 2 months from 
the date of delivery of the first tug, te., Slst October, lW. 
The Arst tug was delivered in December, 1966 and the 
oecond tug in April, 1W17.* 



"Barges: An order for 4 Nos. hopper barges at ari eathated wt 
of Rs. 72.08 l a b  was placed through the DiTectbraa 
General of Supplies and D;lsposab on M/s. HmBhfy Dock- 
ing end Engineering Co. Ltd., Howrah in June, 1965. It 
was stipulated in the contract that the Arst barge would be 
delivered within 9 months from the date of the receipt of 
the order subject to approved drawings and steel materials 
being available at Arm's works and subject further to re- 
ceipt of machinery and other equipment from abroad and 
Directorate General of Supplies and Disposals Force 
Majeure Clause. The other 3 barges would be delivered 
within a period of six months thereafter." 

Commenting on the delay in the supply of the foregoing items, the 
Committee made the following observations in paras 1.37 and 1.38 
,of their Forty-Second Report (Fourth Lok Sabha):- 

"1.37. The Committee note that Government have claimed a 
sum of Rs. 139.89 lakhs as liquidated damages from a firm 
for the belated supply of dredgers and that the matter is 
being referred to arbitration. They would like to be a p  
prised of the outcome of the arbitration proceedings." 

"1.38. The Committee also note that liquidated damages are 
proposed to be claimed from certain other firms for delay 
in the supply of tugs and barges. They would like to be 
informed in due course of the settlement of these claims." 

1.18. In an action taken note dated 23rd August, 1969, the Minis- 
try of Transport and Shipping furnished the following reply to the 
observations of the Committee: 

Dredgers:-"The arbitration proceedings have been completed. 
However, the award has not so far been received. The 
award, when received, will be intimated to the P.A.C." 

Tugs:-"The contract for tugs was placed through the Direc- 
torate General of Supplies and Dispozals. The question of 
liquidated damages is still under the consideration of 
D.G.S. & D." 

"Barges: The barges are yet to be delivered. This contract 
again has been placed through the D.G.S. & D. D.G.S. & 
D. will take up the matter of liquidated damages with the 
firm after the delivery of the barges has been completed. 



It may take more than a year, as the delivery of the 
barged itcielf is for the present expected to be completed 
by the end of April, 1970. 

The Public Accounts Comrmittee will be. informed of the set- 
tlement of these claims in due course as desired by them." 

1.19. In a supplementary note dated 5th September, 1969, furnish- 
e d  at the instance of the Committee, the following further deve- 
lopments were brought to notice: 

Dredgers: "The contract provided for the recovery of liquidat- 
ed damages. As regards the procedure for the recovery 
of liquidated damages, India Supply Mission's Legal Ad- 
viser recommended arbitration in New York, provided both 
the parties agreed, on the ground that it would be more 
advantageous to the Government than Court procedure. 
In consultation with the Ministry of Law, a supplemental 
agreement for arbitration was entered into with 
the firm by India Supply Mission on the 31st January, 1968 
as there was no arbitration clause in the contract. The 
arbitration is governed by the provisions of New York 
arbitration law. 

The arbitrators heard the evidence during the latter half of 
February, 1969. The India Supply Mission, Washing- 
ton was under instructions to intimate to the Ministry the 
arbitration award as soon as it was given. They have 
intimated in their letter No. SE.168/396/7629, dated the 
18th August, 1969 that 'the arbitrators have not yet hand- 
ed down their award but our Legal Adviser thinks that 
it would be forthcoming in the very near future'." 

Tugs: "Acording to the stipulation in the contract for the ma- 
nufacture and supply of tugs, the first tug was to be deli- 
vered within 12 months from the receipt of an official order, 
import licence, approval of drawings and all steel at the 
manufacturer's works provided the imported items arrived 
at the works five months before the delivery date. The 
provisional delivery date for the first tug was stipulated 
as 31st August, 1965 and for the second tug as 31st October, 
1965. The first tug was delivered in December. 1966 and 
the second tug in April, 1987. Before the quantum of liqui- 
d ~ t e d  damages for the delay in the delivery of three tugs 
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could be assessed, the Director General of Supplies andr 
Disposals has been asked to intimate, in the first instance, 
the extent of delay in the delivery which could be attri- 
buted to circumstances of a force majeure nature. The Dir- 
ector General of Supplies and Disposals was addressed in 
this regard on the 30th December, 1967. They are being 
periodically reminded to settle the issues involved in this 
contract." 

Barges: "According to the contract, the first barge was to b e  
supplied within 9 months from the date of receipt of 
order, subject to approved drawings and steel materials 
being made available at firm's works and subject further 
to the receipt of machinery and other equipment from 
abroad and the Director General of Supplies and Dispo- 
sals' force majeure clause; the balance three numbers 
within a period of 6 months thereafter. 

The first barge was delivered on the 12th August, 1969. The 
other three are yet to be delivered. The Director General 
of Supplies and Disposals first extended the date of deli- 
very upto 30th September, 1967. Subsequently in Novem- 
ber, 1967, a further extension upto 30th June, 1968 and in 
September 1968, a further extension upto 30th April, 1969 
were granted without prejudice to any claim that may 
have to be made against the firm for liquidated darkages 
for late delivery (except to the extent of delay in delivery 
admitted by the Director General of Supplies and Mspo- 
sals as being due to circumstances of a force majeurce 
nature). Since the above delivery dates could not be ad- 
hered to by the firm, the Director General of Supplies and 
Disposals made a proposal for extending the dates of deli- 
very upto the end of September, 1969 (first barge); De- 
cember, 1969 (second barge); February, 1970 (third barge) 
and upto the end of April, 1970 (fourth barge). These ex- 
tensions have been agreed to by the Ministry without pre- 
judice to the claim for liquidated damages for the late deli- 
very except to the extent of delay in delivery attributed 
to the circumstances of a force majeure nature." 

1-20. The Committee would like to be informed whether the 
claim for Rs. 139.89 lakbs vressed by Government against the Brm 
for belated supply of dredgers bas been upheld in arbitration. 

1.W. As regards tugs, the Committee note that thoryh delivery 
was completed by April, 1967, a final decision on the qasrtIon of 



liqdated d& recoverable from the flrar for belated supply 
has dl to be worked out. The Committee deprecate the inordinnte 
deky on doant .nd would like the matter to be settled without 
further delay. 

1.22. In regard to barges, the Committee observe that, tho& 
delivery of the four barges was to have been completed in a phased 
manner before the end of 1966, only one barge has so far baa 
delivered and that too after a delay of over 3 years. The Cam- 
mittee would like the delivery position in regard to the remaining 
barges to be closely watched and appropriate penalty for dehy ia 
delivery to be recovered from the firm. 

State of repairs to Machinery and Equipment S. Nos. 12. 13, 14 
(Paras 2.11 to 2.13) 

1.23. In paragraphs 2.1-2.14, the Committee dealt with the state 
of repairs to the machinery- and vehicles with the Border Roads 
Organisation regarding major repairs/overhaul. As on 31st May, 
1967, 21 per cent to 39 per cent of machinery etc. was under or 
awaiting repairs. 

1.24. The Committee in paras 2.11, 2.12 and 2.13 (S. Nos. 12, 13 
and 14) of their 42nd Report (Fourth Lok Sabha) made the follow- 
ing observations: 

"The Committee are constrained to observe that the propor- 
tion of machinery and equipment awaiting repairs is 
very much on the high side. From the data furnished 
by Government, it is seen that the percentage of 
equipment under or awaiting repairs ranged from 23 per 
cent in the case of earth-moving and construction 
machines to 14 per cent in the case of other machines 
against the Department's normal allowance of 10 per 
cent. About one-third of the equipment under repair 
in the workshops categorised as 'earth moving and 
construction machines' and 'other machines' have been in 
the process of repair for periods ranging from one to over 
three years, while the p q r t i o n  in the case of vehicles 
is a little over one-fifth. In the light of Governmant's 
claim that the output of the workshops is satisfactory, 
this position seems inexplicable." 

'The Committee cannot help feeling that the Border Roads 
Organisation has not tackled the problem of repairs to 



machinery and equipment and vehicles in a businesslike 
manner. Perhaps the roots of this complacency lie in  the 
fact that the Border Roads Organisation carry on very 
heavy inventory of machinery and equi2ment and vehicles 
costing over Rs. 31 crores, all of which obviously is not 
being put to optimum use. The Committee note that, in 
pursuance of the recommendations made by them earlier 
in paragraph 1.66 of their 18th Report (1968), Government 
have now specifically referred the question of optimum 
utilisation of machinery and equipment by the Border 
Roads Organisation to the Director of Scientific Evalua- 
tion. The Committee would like to await the result of 
the study and the action taken by Government on it to 
improve the utilisation of the existing machinery and 
equipment." 

"In the meantime, the Committee suggest that performance in 
the workshops should cope efficiently with the heavy back- 
log of repair work. The Border Roads Organisation should 
also enlist the active assistance of the Army Base Work- 
shops for carrying out repairs to machinery to the maxi- 
mum extent feasible. Government mav also like to 
examine whether adequate use has been made of the 
power delega'ed by them to the local formations for get- 
ting the repair work done through the civil trade where 
this is a more advantageous and expeditious alternative." 

1.25. In their reply dated 8-9-1969, the Ministry of Transpor! and 
Shipping (Border Roads Development Board) stated: 

"The total number of equipment and vehicles awaiting re- 
pairs comprises of not only those which are held in the 
workshops but slso those which awsit evacuation from 
project sites. The difficulties faced in regard to speedy 
evacuation of equipment from projc.:: . Ii,:' . ~ n d  the steps 
progosed to be taken by Government l I i  this  regard have 
been explained in the note i.ut~miited with reference to 
para 2.16 of the Comm'rtee's Rcpar-t forwarded to the Lok 
Sabha Secretariat under No. F.1(10) BRDB 68-69 PAC 
dated 8.9.1969. 

DGBR has attributed the accumulation of equipment In the 
Base Workshops m a d y  ( i )  to tl,e inab~lity of the GREF 
Base Worksops to cope with the arisings of class 'C' 
equipment and (ii) the non-avallabilitv of spares in 
balanced quantities over the entlre range required. The 
s t q s  which are being or proposed to be taken by Govern- 
ment in this regard have been indicated in the notes sub- 
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mitted with reference to paras 2.12 and 2.13 of the Com- 
mittee's report (reproduced below).. 

The two Base Workshops at Pathankot and Tezpur started 
functioning as fully equipped towards the end of 1963. 
Since then, every effort has been made to make full use 
-of the facilities in the Base Workshops. ,In 1965, diffi- 
culty was experienced by DGBR in getting certain techni- 
cal and supervisory categories from the o?en market. 
After discussion with the Defence Ministry, the services 
of EME personnel were obtained to overcome this diffi- 
culty. The diversion of the spares purchased for over- 
hauling towards maintenance was stopped. Various 
other steps were taken to expedite the delivery of spares. 
In order to reduce the arrears in overhaul, certain items 
of equipment were given to the Army Base Workshops 
for repairs. Commanders of the two Base Workshops 
were delegated in March 1968 enhanced financial powers 
for local purchase of spare parts. It  was expected that 
this would enable them to buy locally the vital spares, 
which might not be available in stock. On the recom- 
mendations of the Shankw-Kumaramangalam Committee, 
DGBR, CEs and Commanders Base Workshops were also 
given powers to have repairs of equipment and vehicIes 
executed through contract with trade. 

The number of equipment and vehicles handed to Army nase 
Workshops and the numbcr actually overhauled by :hen 
during 1965-69 are given in Appendix I. The output of 
GREF Base Workshops during the same period is indi- 
cated in Appendix 11. 1n both GREF snd Army Work- 
shops the main limiting factor is reported to be the non- 
availability of spare parts in balanced quantities over the 
whole range required. The number of cases in which 
facilities were availed of by the Chief Engineers for get- 
ting work done through trade during 1966 to 1969 is 
tabulated in Appendis 111. 

The results of study by the Director of Scientific Evaluation 
are expected within three months. The Director of 
Scientific Evaluation has been requested to espedite the 
?reparation of the report. 

Meanwhile the following steps are being taken to expedite 
the overhauling of the equipment and vehicles: 

(a) Additional aritisans and supervisory and store keeping 
staff have been sanctioned for the GREF Base Work- 



shops a t  Pathankot and Tezpur with effect from 1.4.69 
at an estimated cost of Rs. 9.37 lakhs per annum. This 
will enable the two Base Workshops to increase their 
capacity upto 60 ?er cent of the annual arisings of class 
'C' equipment and vehicles. The question of introduc- 
ing a second shift is also under consideration. 

(b) The holdings of 'Bank of Spares' for Komatsu tractor 
spares established by Bharat Earth Movers Limited are 
being reviewed so that emergent requirements of both 
Base and Field Workshops are readily met. 

(c) Mls. Tatas and Premier Automobiles have agreed to 
hold certain earmarked stock of spares (for TMB and 
Dodge vehicles) at or near Pathankot and Tezpur ex- 
clusively for the use of Border Roads Organisation. 

(d) The feasibility of getting more equipment and vehicles 
overhauled by Army Base Workshops. orland by con- 
tract with private or State Workshops is being examined 
in consultation with MGO and DEME Army Head- 
quarters. 

From the above, it wili be observed that all suggestions con- 
tained in para 2.13 of the Forty-Second Report have been 
or are being implemented." 

At the instance of the Committee the Border Roads Dcvelop- 
ment Board have furnished the following statement show- 
ing the position in regard to the machinery wa i t ing  
repairs. -- 

(I) Statement showing holdings of Equipment and those awaiting repairs. 

Total No. Number under or awaiting Percentage 
of machines repairs of vehicles 
Vehicles awaiting 

Under Awaiting Total repairs 
repairs evacuation 

in Wkps from 
work sites 

Earth moving and 1966 52 3 162 685 34 80,{, 
construction ma- 
chines 

Other machines . 3636 582 118 700 19.3% 

Vehicles . 5546 818 257 1075 19.4% 
- -- -- - ----- --- 



@I) Statement showing periods for which equipmmt has bezn awai- 
Itin# repairs. 
--- -- --- - 

Number under repairs in Wkps for 

Over Over Over Less than 
3 yn. 2 yrs. 1 yr. 1 yr. Total 

!Earthmoving and 47 115 168 193 523 
mnstruction ma- 
chines 

Other machines . 74 102 213 * 193 582* 
Vehicles . . 96 59 188 475 818 -- 

Total . 217 276 569 86 1 1923 
- - - -- - - - --- - -- -- -- --- 

Note : *include 84 eqpt due for 2nd OIH and 33 Hymatic Hydrovane 
compressors which have been recommended for discard without overhaul. 

Statement showing repair position machinery-wise 

Total Number awaiting repairs in Percen- 
No. workshops for tage of 
with machines 
the Over Over Over Less At work Total under 
Org. 3 yrs. 2 yrs. l yr. than 1 yr. 'site repairs 

Tractors (Whld 
& crawler . 721 27 70 91 62 63 313 43-4*; 

Motor Graders . 47 1 4 2 4 5 16 34"; 
Compressors . 745 38 66 71 75 72 3231343.4'; 
Truck 15Cwt 
' 1 Ton . 1081 4.4 13 56 106 74 293 27.1"; 
Tippers: Dump 
Trucks . 600 22 18 14 57 86 197 32.8"; -- - - -- - - - - - -- -- 
Note : @includes 61 compressors due for 2nd overhaul and 33 Hydmatic 

Hydrown wh~ch havc been recommended for &ward without overhaul. 

1.26. In a further note dated 31-10-1969, the Ministry of Transpurt 
and Shipping furnished a statement indicating the main recornrnen- 
dations of a Committee of officers set up to review and rec~rnrnend 
the entire establishment of the two workshops of the Border Roads 
Organisation and the extent to which these mommendations were 
acceptrxl by the Government. 
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1.27. From the report of the Committee of Officers* and the state- 

ment of action taken thereon, the Committee observe the fallowing' 
position in regard to the two base workshops of the Border Roads 
Organisation: 

(i) In 1961, when establishment for the two Workshops was 
sanctioned, it was sanctioned on the basis "that the over- 
haul capacity of the two Base Workshops should be 25 per 
cent of the total holdings both in the eastern and western 
sector." "The two base workshops were designed to cater 
for a work load of 9.05 lakh production manhours. This 
work-load was determined on the assumption that 25 per 
cent of the equipment and vehicles then held in General 
Reserve Engineering Force would be required to be over- 
hauled in a year". 

(ii) The requirements for meeting the overhaul commitment 
for future works plans would be as under: 

"On the basls of the abo1.e figures, the Committee observed 
that the requlrcment for purpose of meetmg the commit- 
ment for the works progl~:nme for the next five years 
I n  cxcess of the ewstinq capacity of the two Base Work- 
shop  exsted m'un1.i. for the years 1969-70, 1970-71 and 
1971-72 The Cornmittce. however, observed that the 
above figures inc1udt.d commitment for overhaul of equip- 
mtnt fiqures t o  537 iakhs manhours by Army Base 
Workshops during 1968 69 whlch were llkely to be spread 
m e r  1969-70 and 1070 71 I t  was also considered that the 
Armv Base Workshons m~gh t  undertake addlt~onal work- 
loads The gap between overhau' requirements for 
works programme for the next three years and the exist- 
ing capac~ty of thc GREF Workshops might, therefor be 

- of the order of 100  to 1 5  lakh manhaurs per annum 
- -- - - -  - - ---. 

*Slot reproduced in thls report 
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(iii) "Besides this requirement for meeting the commftmmta 
for the planned programme, the Committee were aware 
that there existed a large backlog of class 'C' vehicles and 
equipment lying in the Base Workshops and in the Project 
areas.. . . . . . .The backlog works out to 36.17 lakii man- 
hours. This represents over three times the total annual 
capacity of the GREF workshops. The Committee was 
clearly of the opinion that backlog of this magnitude 
could not be cleared by ordinary means. Additiunal 
capacity had to be created for its clearance. Feasibility of 
overhauling of equipment through other means had also 
to be explored. While dealing with the question of incre 
asing capacity, the Committee gave attention to certain 
inherent factors which might limit the extent to which 
expansion could take place. To begin with the existi- 
machinery and plant itsef might act as  a limiting factor. 
Technical opinion in this regard was that with the existing 
plant and machinery it would not be practicable to achieve 
Increase in output by more than 15-20 per cent in the 
existing shift. The lack of skilled personnel for taking 
up the jobs was also a problem. The supply of spares for 
undertaking repairs may also be a handicap particularly 
in the case of the imported equipment." 

(iv) "For meeting the requirement of the works plan for the 
years from 1969-70 to 1971-72, capacity of 10.5 lakh man- 
hours wou'd be required on the assumption that the A m y  
Base Worl<shi?l, continue to handle load to the tune of 2 
to 3.5 lakh manhf~urs per annum." 

1.28. In their furthcr reuly dated 14-11.19G9, thc Ministry of Trans- 
port and Shipping (B.R.D.B.) stated: 

"According to the Director of Seicntific Evaluation the finm- 
iisation of the rcport has been delaycd as information on 
e number of points had to be collected from Border Robd 
units located in far away places. DGBR has stated that a 
;>umber of important points in the Report submitted by 
the Director of Scientific Evaluation in September 1969 
require discussions with him. These discussions are cur- 
rently being held and as submitted to the Convener. 
Action-taken Sub-committee of the PAC in the discussions 
i?eld on 22.10.1969. a copy of thc report will be submitted 
by 30th November, 1969 with the comments of DGBER." 

The Bcrder Roads Development Board have forwaded n copy 
each of the Operation Research Study on Utilisation of Resources 



3, mrder Roads & p i s s t i o n  conducted by the merd O! 

Sdmtif ic Evaluation which was submitted by him on 10th 6ep 
tember, 1969 and the comments of the Director OnKral, Border 
Roads Organisation thereon subrnited on 30th November, 1960. 

1.29. F , ~ ~  the information furnished by the Border Oqa- 
:&*tion, the Committee cannot but condude that the state d 
a f i b  jn the two base workshops is far from a happy one. 
pointed out by a Committee of Oflticers which examined the #Yam 
pattern of the workshops, there is "a large backlog" of class 'C 
vehicles and equipment awaiting repairs, representing "over three 
times the total annual capacity of the workshops." A backlog of 
this magnitude, as rightly pointed out by that Commdttee, "could 
not be clewed by ordinary means." The Committee would like the 
Border Roads Organisation to give urgent and serious consideration 
to the question how this backlog should be cleared. Apart from 
stepping up the output of the workshops, sustained measures will 
have to ba taken to have as much of the repair/overhaul work off- 
loaded to Army Workshops and Trade as possible. 

1.30. In paragraph 2.12 of tbeir Forty Second Report (Fourth Lok 
Sabha), the Committee had also referred to the heavy inventory of 
machinery, equipment and vehicles in the Border Roads Organisa- 
tion costing over Rs. 31 crores and stressed the need to ensure that 
the equipment was put to optimum use. The Committee were then 
given to understand that the question of optimum utilisation of the 
machinery, equipment etc. was under study by the Director of Scien- 
tific Evaluation. The Committee note that the Director General 
Scientific Evaluation has since submitted his report on tbe utilisa- 
tion of resources in the Border R d s  Organisation and that tbe 
report is under the consideration of Government. The Committee 
would l i e  final action on the Report to be taken expeditiously. 

Need for standardisation of models with Border Roads Organisation- 
S. No. 19, Paragraph 2.24 

1.31. With the multiplicity of models of various equipment with 
the Border Roads Organisation, the Committee in para 2.24 (S.  No. 
19) of its 42nd Report (Fourth Lok Sabha) made the  following 
observations: 

"The Committee also notice from the statement that  there I8 
a multiplicity of models of various equipment with the 
Border Roads Organisation. This would undoubtedly corn- 
'plicate the problem of procurement of spares. The Com- 



raittw would l&e Governmmt to consider how best, in the 
intar(l of rationaliration, the equipment to be procured, 
could 'be &mdardied!' 

1.92. h their reply dated 8th Sqtember, 1964, the Ministry of 
Transport and Shipping stated: 

"In the past, different types of models of equipment and 
vehicles were purchased because (i) of the urgency of 
supplies; (ii) the availability of aid and foreign exchange 
and (iii) lack of adequate experience of the equipment after 
they have been used in difficult terrain and high altitude 
areas. 

The question of standardisation of equipment and vehicles has, 
however, been engaging the attention of Government and 
it has been decided in principle that in respect of equip 
ment which is to be imported, the organisation will stan- 
dardise on one type. In  the case of indigenous equipment, 
only 2 types of equipment would be purchased. In regard 
to certain equipment like Crawler tractors, Wheeled 
tractors, Jeeps and 1-ton vehicles, decisions have already 
been taken. In regard to the remaining major items like 
compressors, motor graders, road rollers, stone crushers, 
concrete mixers, pavers, generating sets, recovery vehi- 
cles, snow clearance equipment, 315 ton vehicles, etc. 
D.G.B.R. has stated that certain data on specifications, 
maintainability, reliability and efflciency have already 
been collected and since standardisation would depend 
largely on users performance reports, action has been taken 
to obtain them. D.G.B.R. expects to evaluate these reports 
and submit his recommendations by March 1970. It is 
expected that decision on main items of equipment will be 
taken by December, 1970." 

1.33. In their further reply dated 14th November, 1969, the Minis- 
try of ?ransport & Shipping stated: 

"In view of the voluminous work involved. it may not be 
possible to flnalise the decision on the standardisation of 
the main items of equipment before December, 1970. How- 
ever, efforts will be made to tackle the work expeditiously 
and complete the task before October. 1970." 

LS1. In pnra 224 of their 4Znd Report (Fourtb Lok Sbha). the 
Canmnittee bad drawn attantion to tbs fact that a multiplicity of 
*la with the Border Rmds OrOpniMtion had eollppUclrted tbe 
~roMem of procura~~~mt af spares. Tbe lack of spares has in turn 



Procurement of spares for repai~s/overhaul-S. No. 20 (Paragraph 
2.25). 

1.35. In paragraph 2.25 of their Forty-Second Report (Fourth Lok 
Sabha), the Committee had made the following observation in regard 
to the delay in procurement of spar& required by the Border Roads 
Organisation: 

"The Committee are alarmed to find that 263 indents for spares 
valued at Rs. 1.603 lakhs are pending with various authori- 
ties like the Director General, Supplies and Disposals, 
Director General, Ordnance Factories and Bharat Earth 
Movers Ltd. 101 of these indents valued a t  Rs. 774 lakhs 
have been pending for over a year, the value of indents 
pending for over 3 years being Rs. 436 lakhs. The fact that 
substantial indents are pending over a long period of time 
raises the question whether the Border Roads Organisa- 
tion have taken adequate follow-up action on the indents 
and maintained close iiaison with the supply organisations 
cnncerned. The Committee would urge Government t a  
11w.e the matter looked into closely so that delays at 
various stages are eliminated." 

1.36. In heir reply dated 6th September, 1969, the Border Roads 
Development Board have stated as under: 

1.36. In their reply dated 6th September, 1969, the Border Roads 
statement I forwarded under U.O. F. 1 (10)/BRDB/68-69/ 
PAC dated 18-11-68 represents the total value of indents 
including those against which supplies had been mpleted 
by 31-3-68. The outstanding indents on 31-3-68 were 147 



NOS. valued at Rs. 1,086.1 lakhs. The corresponding paC 
tion as on 31-3-69 is @ven below: 

- ------ . -. 
P 

As on 31-3-68 As on 31-3-69 
(i) Total No. of indents placed so 

far 263 297 
(ii) Total value of indents at ( i )  

above Rs. 1,603'89 Rs. I ,844.25 
lakhs lakhs 

(iii) NO. of indents pending I47 I 28 
(iv) Value of pending indxts  at (iii) 

above Rs.r,o86.46* Rs. 973.61~ 
lakhs lakhs - - - -  - - - -- -- -- 

The break-up of 128 indents which were pending on 31-3-69 is 
given below: 

Agency of Supplies -- - 
No. DGS--1) BEML DGOF 

Pendina over 3 years 28 2 I 5 2 

Pcnlinq over 2 years . 3 2 19 8 5 
Pendin? over I year 34 23  8 3 
I'c!i .ling less thm I year . 34 24 10 . . 

With a view to expediting deliveries against indents already 
placed, Director General Border Roads and his officers have been 
having periodical meetings and discussions with the Director Gene- 
ral, Supplies and Disposals and his officers. 'During 1967-68, six 
meetings were held in the room of DGS&D at DGBR's request. Simi- 
larly, periodical discussions took place with officers of DGOF. Direc- 
tor General Border Roads has reported that as a resuyt of the above 
discussions and persmal contacts, there has lately been an improve- 
ment in the supply of spares. 

The Department of Supplv are taking steps to expedite the con- 
clusion of rate running contracts. the placing of  ATs as early as 
possible and also the question of imposition of suitable penalty in 
the form of liquidated damages in case of failure of the suppliers to 
conform to the delivery schedu'e." 



1-31 At the instance of the Committee, the Bo* kV'@- 

lopment  BOW^ have furnished copies of the ~eod of he0dcadle.l 
dimussions held between the offlcers af the Directorate General 
Supplies and Disposals and the Directorate General Border Roads 
Organisation during the period April, 1867 to March, 1989, in con- 
nection with indents placed on the Director General Supplies and 
Disposals by the Director General Border Roads. F'rom the record 
of discussions, the Committee find that delay in procurement of 
spares is mainly due to the following reasons:- 

(i) Delay in supplies by the contractors and extensions given 
to them beyond the date of the delivery by the D.G.s.~& D. 
Delay in providing foreign exchange for the indents in- 
volving import of stores and delay in getting clearance 
from the Director General Technical Development. 

Delay in conclusion of rate contracts by the Director Gene- 
ral Supplies and Disposals in respect of indigenous stores. 

Piacing of indents by the Director General Border Roads 
even in respect of those stores for which rate cimtracts 
have been concluded by the D.G.S. & D. 

Covering of indents by the D.G.S. & D. in parts resulting 
in imbalance in supply of stores. 

DBculty experienced in procurement of spares for out- 
dated equipment. 

Failure of suppliers to supply maintenance spares along- 
with new equipment because of their reluctance to arrange 
for spares uut of their commercial quota of foreign ex- 
change. 

(viii) Failure of manufacturers to supply literature about inter- 
changeability of parts with the result that Di~ector General 
Border Roads is not able to use the latest part numbers 
although the items in question might have already been 
delivered. 

In their further reply dated 4th December, 1969, the Ministry 
(B.R.D.B.) have stated: 

"The number of items which were pending supply in part or 
in full, as on the 31st March, 1969 was 19483. As a result 
of action taken to expedite supplying agencies, the total 
total number of items awaiting supply on the 30th Sep 
tember, 1969 is 12815. 



Further ekpe to bring about an improvement in supply of 
spares are under the consideration of Government." 

138. The Com~nittee find that ths pasition regludfrrlZ. pending 
indents for spares hes not shown any appreciable improvement. 128 
indents for spares valued a t  RE. 9.74 crores were still to be processed 
IM on 31st March, 1969. Of these, 94 indents were pending for periods 
ranging from 1 to 3 years; the bulk of the indents with the Director 
General Supplies and Disposals. The Committee cannot help ex- 
pressing dissatisfaction over this position and would like the supply- 
ing agencies concerned, particularly the D.G.S.&D., to take concerted 
steps to speed up procurement. In view of the inordinate delay in 
procurement of spares, which has been occurrhg from year to ye=, 
the Committee would like Government to consider whether a change 
in procedure for procurement is called for. 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

What the Committee find particularly distressing is the fact that, 
though Government decided as early as August, 1966 to slow down 
the project, it was not till May, 1968 i.e., after the Audit paragraph 
on the case appeared, that Government took up the question of 
salvaging the investment in the project. A Study Team was then 
appointed to study proposals for completion of the project a t  the 
minimum possible cost. The Committee feel that a decision in this 
regard could well have been taken by Government in August, 1966, 
when they downgraded the priority of the project. The Committee 
note that Government have now accepted the recommendations of 
the Study Team that an additional amount of Rs. 29.62 crores should 
be provided for the project during the next three years to  complete 
it by 1970-71. The Committee would like Government to ensure 
that the project is now completed on schedule so that no portion of 
the expenditure of Rs. 43.7 crores already incurred on the project 
is rendered infructuous. 

(S. No. 2 Appendix IV) P q a  1.16 of 42nd Report (4th L3k 
Sabha) . 

Action taken 
The conclusions of the Committee are noted. 

With a view to ensuring that the project was completed on 
schdulc. instructions were issued to the State Chief Engineers 
concerned with the Lateral Road Project vide the Ministry of Trans. 
port & Shipping letter I\;o. LR-5 (10) 169. dated the 12th March, 1969 
(Annexure I)  to work out a detailed programme for completion of 
items of work in a properly phased and realistic manner so as to 
accelerate the tempo of work and complctc the works by March, 
1971. They were requested to fix target dates of completion for 
each of the remaining items of work section-wise and bridge-wise 
and also ensure that these targets were later on adhered to. In 
order to watch the progress and to plan further programmes of 



work, existing pragress reports were modified. For road w o r b  
quarterly p r o m  chart8 were introduced and monthly and 
quarterly progress reports were called for major and minor bridges 
respectively. These instructiuns were reinforced in the D. 0. letter 
No. LR4(10)/69, dated the 24th April, 1969 addressed by the Direc- 
tor General ( h d  Development) to the concerned State Chief En- 
gineers (Annexure 11). 

Thfs note hae been seen and concurred in by the Audit. 

w i n .  of Transport and Shipping (Roads Wing) O.M. Nu. B-29 (6) 169 
dated 21-10-1969.1 

A N N E X U R E  I 

NO. LR-5 (10) /69 
MINISTRY OF SHIPPING AN?) TRANSPORT 

(ROADS WING) 

New Delhi, the 12th March. 1969 

To 

The Additional Chief Engineers, 
(Incharge of Lateral Road Project) 
U.P:Bihar/West Bengal/Assam, 
Public Works Department, 
Lucknow/Patna/Calcutta/Shillong. 

SUBJECT:-Progress reports for Lateral  Road Projects. 

Sir, 

I am to invite a reference to this office letter No. LR-5(10)/68, 
dated the 26th November, 1968 in which the completion of the late- 
ral road by the end of financial year 1970-71 has been contemplated 
To adhere to this over-all programme the tempo of lateral road 
w o r b  has to be considerably accelerated. It will, therefore, be iD 
the inkrest of this ofRce and the state P.W.D. to work out a detailed 
programme for completion of items of work in a properly phased 
and realistic manner. You are requested to Ax target dab% of 
completion of each of the remaining items of work section-wbs 
and bridgewise and alsu ensure that these w e b  arc latar ar 
- 4 W f A A \ T W A  



adhered to. In order to watch the progress and plan further pro- 
grammes of work, it is  proposed to introduce modifications in the 
existing progress reports as given below: 

(a) Road Works:- 

I t  is proposed to introduce a quarterly progress chart  vide pro- 
forma given in annexure I showing: 

(i) progress of each item of work mile-wise in each sectibn, 

(ii) position of actual achievements of each finished item of 
work vis-a-vis target figure, and 

(iii) position of overall expenditure in  each section vis-a-vis 
financial targets laid down in the programme. 

It 1s requested that thls quarter y progress chart may be review- 
ed by you a d  thcn forwarded to thls office du!y consolidated every 
quartcr The filst q ~ ~ i r t e r l j  prt,gress chart may be sent for the 
quarter endlng March, 1'169. Th? ~nstru-tlons qiven in the enclosed 
annexure I1 ma3 kindly be kept n v l e ~  while prep:rrmg this pro- 
grcss chart. 

This quarterly progrvss cllart is in addition to the quarterly tabu- 
lar progress report and miit.-\vise p~.::.cs-; c l ~ a r t  bcing scnt to this 
o6cc in compliance of this office letter No. LR-5(2\ '(38, dcted the 
8th February, 1968. It is requested that the tabular progress re- 
ports may in future be sent to  this ofice mon:hlq. instead of quar- 
terly in the proforma given In annesurc 111. This proforma is the 
same as is being used at present except that a culumn showing 
quarterly targets has been added. Mile-wise progress chart hithortu 
sent with the tabular progress repor: may be discontinued. 

(b) Bridge aorks:-- 

The progress reports for bridges may be sent as follows:- 

(a) Major and Medlum Bridges.-The monthly progress reports 
may be submitted on the proforma enclosed herewith vide annexure 
IV which is same as has been used so far for major bridges (length 
more than 500 ft.) except that a column has been provided for  fill- 
ing the quarterly targets. These targets should be for the  quar te r  
during which the progress is being submitted. The pictorial chart 
for these bridges may be submitted only with the quarterly progrews 
reports and not every month. 
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(b) Minor Bridges.-For minor bridges, monthly prugresar reporb 
are not to be sent and only quarterly progress reports may be sent 
as desired. 

The targets for the annual programme of work on each major 
and minor bridge and each item of road wvrk may be fixed by you. 
To have watch on the progress of works, these targets should be 
broken up into targets for each quarterly period ending March. 
June, September and December. It is requested that the details 
of the construction programme worked a t  by you in respect of 
bridge and road works for each quarter may be furnished to this 
office by 31st March, 1969. The target date for completion of each 
bridge may be indicated in programme. The programme in respect 
of road works may be forwarded on a proforma as given in annexure 
v. 

The monthly progress reports may be sent so as to reach this 
office by thc 20th of month succeeding the month to which the 
report re1atc.s Quartc~ ly progress reports may be sent so as to 
reach here by 20th April, 20th Ju y,  20th October and 20th January. 
It is seen that in some cases progress reports arc. being received 
directly from the Divisions and Circles concerned. It  is requested 
that you may consalid3tc these progress reports after due scrutiny 
and then forward them to this office by the due dates. 

Yours faithfully, 

Sd'- N. S. SURYA, 
Chief Engineer, 

for Director General (Road Development). 

Encl: Five anncxurcs. 

Copy to the Superintending Engineers. Ministry of Transport, 
Roads Wing, Lucknnw/Patna'Calcutta'Shillong for information and 
necessary action. He may get into touch with the State P.W.Ds. 
and ensure that the programme and the progress reparts are for- 
warded to this office on due dates. 

Sdl- N. S. SURYA, 
Chief Engineer, 

for Director General (Road Development). 

Encl: Five annexures. 

Copy to all the Officers of the Headquarter connected to the 
Lateral Road Projects. 
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ANNEXURE I1 
S. N. Sinha, 
Director General 
(Road Development) & 
Additional Secretary 

GOVERNMENT OF INDIA 
MINISTRY OF SHIPPING AND TRANSPORT 

(ROADS WING) 
Transport 33 havan 

No. 1 Parliament Street 
New Delhi, the 24th April, 1969 

D.O. No. LR-5 (10) !69 

Dear Shri Verma l Sinha / ChattopadahayaJ Sarma 

SUBJECT:-Progress reports for Lateral Road Project. 

I am to invite a reference to this office letter No. LR-5(10) 169, 
dated 12th March 1969 in which it was stressed that as the lateral 
road work has to be completed in all respects by 31st March 1971, 
it was absolutely necessary that tempo of lateral road works should 
be accelerated to enable its completion by the target date. With 
a view to ensure this and to watch the actual progress against re  
vised target, it was further requested that- 

(i) a detailed quarterly programme for completion of items 
of work in a properly phased and realistic manner may 
be drawn up; 

(ii) target dates (quarterly) for  completion of each of the 
remaining items of works section-wise (for the road 
works), and bridge-wise may be fixed and submitted in 
the proforma enclosed therewith. 

2. It  was also requested that these details of the construction 
programme in respect of the road and bridge works and the targets 
for each quarter may be furnished to this office by 31st March 1969. 
This information, however, has not been received till date. 

3. I am again to request you, therefore, to please personally h k  
into the matter and ensure that the information called for in our 



letter of even No. dated 12th March 1969 is sent immediately eo aa 
to reach this Ministry not later than 3rd May, 1969. 

,Yours sincerely, 
Sd.1- S. N. SINHA 

Shri H. C. Verma, 
Additional Chief Engineer (Roads), 
P.W.D. Lucknuw (UP). 

Shri B. P. Sinha, 
Additional Chief Engineer, 
Lateral Road Project, 
P.W.D. Patna. 

Shri P. K. Chattopadahaya, 
Additional Chief Engineer, 
P.W.D. Jalpaiguri, West Bengal. 

Shri G. C. Sarma, 
Additional Chief Engineer & Secretary, 
P.W.D. (B&R), Assam, 
Shillong. 

Copy also forwarded to:- 

1. Shri R. M. Supta'L.S. Bassi1R.C. Jainjsuperintending Er.,$- 
neers, Ministry of Shipping and Transport (Roads Wing), Patnal 
CalcuttajShillong for information and necessary action. I t  is re- 
quested that the Additional Chief Engineers, incharge of lateral 
road project works may please be contacted immediately and it may 
please be ensured that the programme and the progress report as 
called for in this ofice letter of even number dated 12th March 
1969 are  immediate:^ forwarded so as to reach this offlce not later 
than 5th May, 1969. 

2. Copy to all Officers at Headquarters connected with the Lateral 
Road Project. 

Sdl- KRISHNA KUMAR, 
Superintending Engineer, 

for Director General (Road Development) 

End: NIL. 



The Committee note that, apart from three communications ad- 
dressed ~IU the State Governments in August, 1966, October, 1966 and 
June, 1967, advising them to avoid new commitments on the project 
and to prune existing ones, no steps were taken either to ascertain 
how much machinery had become surplus or to ensure the proper 
upkeep and maintenance of the surplus machinery till it could be 
gainfully utilised. Government, apparently failed to consider the 
problem till 1968, when they constituted a committee to go into 
this and other ancillary questions, The Committee cannot help 
feeling that Government did not show the same enthusiasm for 
putting the machinery to use as they did in buying it. 

(Sl. No. 3 Appendix IV) Para 1.17 of 42nd Report (4th Lok 
Sabha) 

Action taken 

The conclusions of the Committee are noted. 

This note has been seen and concurred in by the Audit. 

IMin. of Transport and Shipping (Roads Wing) O.M. No. B-29 (6) 169 
dated 21-10-19691 

Recommendation 

The Committee are constrained to observe that the proportion 
of machinery and equipment awaiting repairs is very much on the 
high side. From the data furnished by Government, i t  is seen that 
the percentage of equipment under or awaiting repairs ranged from 
23 per cent in the case of earth-moving and construction machines 
to 14 per cent in the case of other machines against the Depart- 
ment's normal a1:owance of 10 per cent. About one third of the 
equipment under repair in the workshops categorised as "earth 
moving and construction machines" and "other machines" have 
been in the process of repair for periods ranging from one to over 
three years, while the proportion in the case of vehicles is a little 
over one-fifth. In the light. of Government's claim that the output 
of the workshops is satisfactory, this position seems inexplicable. 

S1. No. 12 of Appendix IV (Para No. 2.11) of PAC's Forty Second 
Report (4th Lok Sabha) 1968-69. 



The total number of equipment and vehicles awaiting repaim 
comprises of not only those which are held in the workshops but 
also those which await evacuation from project sites. The dif8cul- 
ties faced in regard to speedy evacuation of equipment from project 
sites and the steps proposed to be taken by Government in this 
regard have been explained in the note submitted with reference 
to para 2.16 of the Committee's Report forwarded to the Lok Sabha 
Secretariat under No. F. 1 (10) /BRDB/68-69/PAC dated 8-9-69. 

2. DGBR has attributed the accumulation of equipment in the 
Base Workshops mainly - (i) to the inability of the GREF' Base 
Workshops to cope with the arisings of Class 'C' equipment and 
(ii) the non-availability of spares in balanced quantities over the 
entire range required. The steps, which are being or proposed to 
be taken by Govt. in this regard have been indicated in the notes 
submitted with reference to paras 2.12 and 2.13 of the Committee's 
report. 

3. Ministry of Finance (B/R) and Director of Audit (Defence 
Services) have seen. 

Min.  of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/ 
B.R.D.B. 68-69/PAC dated 8-9-1969]. 

In their further reply dated 14-11-1969, the Ministry of Transport 
and Shipping (B.R.D.B.) stated: 

According to the Director of Scientific Evaluation the finalisa- 
tion of the report has been delayed as information on a 
number uf points had to be collected from Border Road 
units located in far away places. DGBR has stated that 
r number of important points in the Report submitted 
by the Director of Scientific Evaluation in September 
1969 require discussions with him. These discussions are 
currently being held and as submitted to the Convener, 
Action-taken Sub-committee of the PAC in the discus- 
sions held on 22-10-69, a copy of the report nil1 be sub- 
mitted by 30th November, 1969 with the comments of 
DGBR. 

TMin. of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/ 
B.R.D.B./68-69/PAC dated 14-11-1969]. 
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Recommendations 

The Committee cannot help feeling that the Border Roads Orga- 
nisation has not tackled the problem of repairs t o  machinery and 
equipment and vehicles in a businesslike manner. Perhaps the  
roots of this complacency lie in the fact that the Border Roads. 
Organisation carry a very heavy inventory of machinery and equip* 
ment and vehicles costing over Rs. 31 crores, all of which obviously 
is not being put to optimum use. The Committee note that, in 
pursuance of the recommendations made by them earlier in para- 
graph 1.66 of their 18th Report (1968), Government have now speci- 
fically referred the question of optimum utilisation of machinery 
and equipment by the Border Roads Organisation to the Director 
of Scientific Evaluation. The Committee would like to await the 
result of the study and the action taken by Government on it to 
improve the utilisation of the existing machinery and equipment. 

[SI. No. 13 of Appendix I V  (Para No. 2.12) of PAC's Forty Second 
Report (Fourth Lok Sabha]. 

In the meantime, the Committee suggest that performance in 
the workshops sh-ould cope efficiently with the heavy backlog of 
repair work. The Border Roads Organisation should also enlist the 
active assistance of the Army Base Workshops for carrying out 
repairs to machine~y to the maximum extent feasible. Govern- 
ment may also IYke to examine whether adequate use has been made 
of the power delegated by them to  the local formations for getting 
the repair ~ w r k  done through the civil trade where this is a more 
advantageous and expeditious alternative. 

[Sl. No. 14 of Appendix IV (Para No. 2.13) of PAC's Forty Second 
Report (Fourth Lok Sabha]. 

Action taken 

The two Ease Workshops at Pathankot and Tezpur started func- 
tioning as f u  ly equipped towards the end of 1963. Since then, 
every effort has been made 1.3 make full use of the facilities in the 
Base Workshops. In 1965, difficulty was experienced by DGBR in 
getting certain technical and supervisory categories from the open 
market. After discussion with the Defence Ministry, the services 
of EME personnel were obtained to overcome this difficulty. The 
diversion of the spares purchased for overhauling towards main- 
tenance was stopped. Various other steps were taken to expedite 
the delivery of spares. In order to reduce the arrears in overhaul, 



certain items of equipment were given to the Army Base Workshops 
for  repairs. Commanders of the two Base Workshops were dele- 
gated in March 1968 enhanced financial powers for local purchase 
of spare parts. I t  was expected that this would enable them t a  buy 
loca-ly the vital spares, which might not be available in stock. On 
the  recommendations of the Shankar-Kumaramangalam Committee, 
DGBR, CEs and Commanders Base Workshops were also given 
powers to have repairs of equipment and vehicles executed through 
contract with trade. 

2. The number of equipment and vehicles handcd to Army Base 
Wmkshops and the number actually overhauled by them during 
1965-49 are given in Appendix I. The output of GREF Base Work- 
shops during the same period is indicated in Appendix 11. In both 
GREF and Army workshops the main limiting factor is reported to 
be the non-availability of spare parts in balanced quantities over 
the whole. range required. The number of cases in which facilities 
were availed of by the Chief Engineers for getting work done 
through trade during 1966 to 1969 is tabulated in Appendix In. 

3. The results of study by the Directar of Scientific Evaluation 
are expected within three months. The Director of Scientific Eva- 
luation has been requested to expedite the preparation of the report. 

4. Meanwhile the following steps are being taken to expedite the 
overhauling of the equipment and vehicles:- 

(a) Additional artisans and supervisoq and store keeping 
staff have been sanctioned for the GREF Base Workshops 
at  Pathanknt anti Tezpur with effect from 1-4-69 a t  an 
estimated cost of Rs. 9.37 lakhs per annum. This will en- 
able the two Base Workshops to increase their capacity 
upto 60 per cent of the annual arisings of class 'C' equip- 
ment and vehiclrs. The auestion of introducing a second 
shift is also under consideration. 

(b) The holdings of 'Bank of Spares' for Komatsu tractor 
spores established by Rharat Earth Movers Limited are 
being reviewed so that emerqent requirements of both 
Base and Firld Workshops are readily met. 

(c) MIS. Tatas and Premier Automobiles have agreed to hold 
certain earmarked stock of spares ( fm TMB and Dodge 
vehicles) at or near Pathankot and Tezpur exclusivelv for 
the use of Border Roads Organisation. 



Id) The feasibility of getting more equipment and vehicles 
overhauled by Army Base Workshops orland by contract 
with private or State Workshop is being examined in 
consultation with MGO and DEME Army Headquarters. 

r 
k 5. Prom the above, it will be observed that all suggestions con- 
tained in para 2.13 of the Forty Second Report have been or are 
being implemented. 

6. Ministry of Finance (BR) and Director of Audit (Defence 
Services) have seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/ 
B.R.D.B. 68-69/P.A.C. dated 8-9-1969]. 

APPENDIX I 
.S 1 .  ..!I ;:r 7x:nq ymrrnke output ofDGBRo~*hic!es'eqtciptrroir ir i  Awry Basc Pork- 

shgp a( iln 3 1-3-69 



APPENDIX IZ 

SI. Equipment 
No. 

Output during the year 

1965 1966 1967 1968 1969 
(1-1-69 to 
31-3-69) 

I Tractors . 
2 Motor Graders 

3 Compressors. 

4 Jeeps . 
5 I-ton vehicles 

6 3 "  " 
7 Tippers . 

8 Road Rollers 

g Stone Crushers . . 1 2 ? 20 7 I 12 

- 
I CE!P) Dmt& . . . . . . t: 4 12 

2 " Bcacoq . . . . . . 2 2 

3 " Sewak . 2 10 I: . . I 

4 " Pushpak . . . . . . . 5 5 

5 " Swastik . . . . . 7 7 14 

6 Bnctern Ba,e Workshop . . .  . . I 5 6 

7 Western ! law Workshop. . .  I 7 5 1 1  



The Committee suggest that, before Government sanction the! 
purchase of additional machinery and equipment for the Border 
Roads Organisation, they should examine the extent to which such 
expenditure can be obviated by pressing into service the very large 
stock of machinery and equipment which is at  present awaiting. 
repair in the workshops or in the field. 

[Sl. No. 15 of Appendix IV (Para No. 2.14) of PAC's Forty Second 
Report (Fourth Lob Sabha]. 

Action taken 

The existing stock of machinery in serviceable and repairable 
condition is invariably taken into account while considering proposals 
for fresh procurement of machinery and equipment. The suggestion 
of the Commit.tee will be kept prominently in view while according 
sanctions for fresh procurement of machinery and equipment for t h e  
Organisation. 

4. Ministry of Finance (BR) and Director of Audit (Defence Ser- 
vices) have seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/ 
B.R.D.B./68-69!P.A.C. dated 8-9-1969]. 

Recommendation 

The Committee are distressed to note from the figures given by 
Government thtit, of 1942 items of machinery, vehicles etc. under or 
aTLi.alting repair, as many as 726 items are at the works-site awaiting 
evacuL..on. As admitted by the Secretary, Ministry of Defence 
durlng evidence ''there is certainly scope for improvement." I t  is 
also surprising that of 726 items, as many as 377 should be vehicles 
in regard to which the dificulty regarding transportation urged by 
the Deparmtent in the case of heavy machinery should normally not 
exist. The Committee suggest that the Director General, Border 
Roads, should keep a special watch over thc evacuation of machinery 
from field to the Base Workshops by prescribing suitable returns and 
by exercising necessary checks through his Inspectorate. The Corn- 
mittee need hardly stress that every effort should be made to move 
the machines expeditiously to the Base Workshops so as  to reduce 



their wear and tear due to exposure to the vagaries of the weather 
as also tu reduce the chances of parts being spirited away from the 
tn&ChiOBs. 

tS1. No. 16 of Appendix IV (Para No. 2.16) of PAC's Forty Second 
Report (Fourth Lok Spbha) 1968-691. 

Action taken 

Out of 726 items of machinery, vehicles etc. awaiting evacuation 
to Base Workshops as on 31-5-67, 664 Nos. have since been evacuated 
and 29 Nas. still remain at project sites. Definite information is not 
available in respect of 33 Nos. 

2. As on 1-4-69, 537 Nos. of machinery, equipment requiring over- 
haullBase repairs are lying in projects. This figure is exclusive of 
62  Nos. (29+33) mentioned in para 1 above. The break-up of 537 
Nos. is given below:- 

Tractors (Crawler and wheeled) 
Motor Graders 
Compressors 
Vehicles (Jeeps'l-ton'3-tonlTippers etc.) 
Road Rollers 
Stone Crushers 
Tar Bailers 
Rock; Wagon drills 
Generating, pumping and welding sets 
Other items 

3. DGBR has done a special study of the problems connected 
with the evacuation of the equipment from project sites. The two 
main reasons for delay in evacuation of equipment are: (i) Non- 
availability ' insufficiency of medium Recovery vehicles and (ii) 
certain administrative delays in the finalisation of technical opinion 
about the categorisation of equipment as one, which requires Base 
Repairs and overhaul. 

4. DGBR has taken steps to reduce the delays in Analising the 
categorisation of equipment and is personally watching the position. 
The Chief Engineers have been directed to pay personal attention 
to this problem and ensure that there is no avoidable delay. For 
maintaining a continuous watch a monthly return showing the pro- 
@ens of evacuation fs rendered by project authorities to D.G.B.R. 



5. As regards recovery vehicles, Government have agreed to the 
purchase of 25 medium recovery vehicles at an approximate cost of 
Rs. 21.53 lakhs. In  view af the urgent need of Border Roads, AHQ 
have been persuaded t o  agree that 17 Nos. would be diverted from 
the deliveries due to them to DGBR. These are expected t o  be 
available by December, 1970. The remaining number are expected to 
be available within 2 years. As a short term measure, the army 
haq also agreed to assist in evacuation of some of the equipment 
lying in areas where the army has recovery facilities and is in a 
position to spare some resources temporarily. The details are  being 
worked out by DGBR in consultation with Director, Electrical and 
Mechanical Engineering of Army HQrs. 

6. Ministry of Finance (BIR) and Director of Audit (Defence 
Services) have seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. l(10) 1 
B.R.D.B.168-69'P.A.C. dated 8-9-1969.] 

Further information required by the Action Taken Sub-committee 

"Please state (w!th si'~tistjcnl data) the improvements, if any, 
since 1st April. 1969 in the matter of evacuating unserviceable ma- 
chlnery from Project sites as reflected in the monthly returns which 
are stated to  ha\^ been rexivcd from Prnject authorities." 

Reply 
The progless made in evacuating repairable plant and machin- 

ery from the project sites since 1st Aprll. 1969 is indicated in the 
statement qiven below showing the position as on 30th September, 
1969 Out of 537 mach~nes and vehicles lying in projects on 1st 
April. 1969. the number awaiting evacuation as on 30th September, 
1969 was cnly 258. 

Position of 537 Veh./Equipment 
- - - - -- - .- -- - -  

VehIEqpt. As on Evacuated Balance 
1-4-69 upto 30th 

Sept. 69 -------- 
I. Earth moving and con- 
sfruction plant , 162 80 82 
2. Other machines . 1 18 ' 49 69 
3. Vehicles . 257 150 107 ----------------- 

Total 537 279 258 
-- - - -- - - 

[Min. of Transport and Shipping (BRDB) U.O. No. F. I(IO)!B.R.D.B.I 
68-69lPAC dated 8- 12-1 9691 



'The Committee also notice from the statement that there is a 
multiplicity of models of various equipment with the Border Roads 
Orgafiisation. This would undoubtedly complicate the problem of 
procurement of spares. The Committee would like Government to 
consider how best, in the interests of rationalisation, the equipment 
to be procured, could be standardised." 

[Sl. No. 19 of Appendix IV (Para No. 2.24) of PAC's Forty Second 
Report (Fourth Lok Saha) 1968-69.1 

Action takm 

In the past, different types of models of equipment and vehicles 
were purchased because (1) of the urgency of supplies; ( i ~ )  the 
availability of aid and foreign exchange and (iii) lack of adequate 
expenenre of the eyulpment after they have been used in difficult 
terrain and high altitude areas. 

2. The question of standardisation of equipment and vehicles has, 
howevcr, been engaging the attention of Goverrlment and ~t has 
been dec~ded in principle that in respect of equipment which is to 
be imported, the organisation will s tsndardm on one type. In the 
case of indigenous equipment, only 2 types of equipment would be 
purchased In regard tq ccrta~n equipment like Crawler tractors, 
Wheeled tractors. Jeeps and 1-ton vehicles, decisions have already 
been taken. In regard to the remaining major items like compres- 
sors, motor graders, road rollers, stone crushers, concrete mixers, 
paves, generating sets. recovery vehicles, snow clearance equipment, 
315 Ton vehicles, e tc ,  D.G.B.R. has stated that certain data on speci- 
fications, maintainabilltv, reliabllitv and efficiency have already 
been collected and since standardisatlon would depend largely on 
users performance reports, action has been taken to obtain them. 
D.G.B.R. expects to evaluate these reports and submit his recom- 
mendations by March 1970. It  is expected that decision on main 
items of equipment will be taken by December 1970. 

3. Ministry of Finance (BR) and Director of Audit (Defence 
Services) have seen. 

wn. of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/' 
B.R.D.B./68-69/P.A.C., dated 8-9-1969]. 



"The Committee also note that, in the past three years, no indents 
for  spares were withdrawn due to non-availability of foreign ex- 
change and that for the future the Secretary, Border Roads Deve- 
lopment Board, has been given powers to release foreign exchange 
vpto certain limits. The Committee are, however, alarmed to find 
that  263 indents for spares valued a t  Rs. 1,603 lakhs are pending with 
various authorities like the Director General, Supplies and Disposals, 
Director General, Ordnance Factories and Bharat Earth Movers Ltd. 
101 of these indents valued a t  Rs. 774 lakhs have been pending for 
over a year, the value of indents pending for over three years being 
Rs. 436 lakhs. The fact that substantial indents are pending over a 
long period of time raises the question whether the Border Roads 
Organisation have taken adequate follow-up action on the indents and 
maintained close liaison with the supply organisations concerned. 
The Committee would urge Government to have the matter looked 
into closely so that delays at  various stages are eliminated." 

[Sl. No. 20 para 2.25 of Appendix IV of Forty Second Report (4th 
Lok Sabha) of P.A.C. 1968-691. 

Action taken 

The value of 263 indents (Rs. 1,603.89 lakhs) indicated in the 
Statement I forwarded under U 0. F.l(lO)/BRDB/68-69lPAC dated 
18th November, 1968 represents the total value of indents including 
those against which supplies had been completed by 31st March, 
1968. The outstanding indents on 31st March, 1968 were 147 NOS. 
valued at Rs. 1,086.46 lakhs. The corresponding position as on 31st 
March, 1969 is given below 
- - -- - - -- - - - - -- -- - 

A5 on 31-t-68 As on 21-7-60 
-- - - - - -- - -- - . - - -- - -- - - 

(i) Total No. of indents ~.laced so 
far. 623 297 

(ii) Tatal value of indents at fi) 
above. Rs. 1,603.89 Rs. 1,844-25 

lakhs lakh. 
(iii) No. of indents pending. '47 I 28 
(iv) Value of pending indents at (iii) 

above. Rs.1.086.46* Rs. 973.61. 
lakhs lakhs 

- 

*These figures are not exclusive of the value of spares which h a w  
'been delivered against the indents as the figures of cost of the item 
delivered are not readily available. 



2. The lxeak-up of 128 indents which were pending on 31st March, 
1989 is given below: 

No. 
- 

Pending over 3 ycars 
Pending ov x 2 ycars 
Pending om-r I year . 
Pending Less than I vear . 
-. -- - 

-- - -  -- -- 
Agency of Supplies - - 

DGS&D BEML DGOF 
--- - - .- - -- - - 
28 2 I 5 2 

32 19 8 5 
34 2 3 8 3 
34 24 I 0  . . 

- --- 

3. With a view to expediting deliveries against indents already 
placed, Dimctor Gvncral Border Roads and his officers have been 
having per odical meetings and discussions with the Director General, 
Supplies a l ~ d  Disposals and his officers. During 1967-68 six meetings 
were hcld in the room of DC;S & D at W B R ' s  request. Similarly, 
periodical discussions took place with officers of DGOF. Director 
General Border Ro:& has reported that as a result of the above dis- 
cussions and persolla1 contacts. thcrc has lately been an improve- 
ment in tl-~e supply of spares. 

4. Thc l k p a r t m n t  of Supply arc taklng step> to expedite the con- 
clusion of rate runlung contracts, the placlng of ATs as early as pgs- 
sible and ~ l s o  the qucstion of ~mpositmn of sultablc penalty in the 
form of liciuiclated damages in casc of failure of the suppliers to  mn- 
form to the deliverj whedulc 

5. Ministrv o f  Finrr~lcc and Il~rcctor nf Audit (Defence Services) 
have seen. 

[Min. o f  Transport and Shipping (B.R.D.B.) U.O. No. F. l ( l0)  / 
B.R.D.B.:68-699,'P.A.C:. dated 8-9-1969]. 

"Whllr thr. Coinniittr~e mrtv the assurance  giver^ hy the Director 
General tha t  t h e  practice of cannihalisatlon has bwn checked, thev 
Ec.-c*l concc*rnc*d that the number of references for cannibalisation 
cnntmur i o  htt oJ the order of six per month". 

"The Committee cwnsidc*r that  the practice o f  cnn~iibalisation is 
fraught with danger and should hr firmly chcckcd. The Committee 
wwuld like to stress that thc Director General should e x e r c i s ~  

2487(Aii)LS.--4. 



every care to see that permission for cannibalisation is given only 
fn very exceptional circumstances after making sure that a service- 
able machine would not thereby be permanently impaired and 
rendered inoperative". 

[Sl. No. 21, para 2.29 of Appendix IV of Forty Second Report (Fourth 
Lok Sabha) of P.A.C.-1968-69.1 

Action taken 

As already stated in the note on Point No. 10 forwardedbunder 
this Ministry's U.O. No. F. l(10) [BDB(67-681PAC dated 15-4-1969, 
orders banning the cannibalisation of equipment and vehicles were 
issued by D.G.B.R. in February 1965 in pursuance of a directive 
from Government in this regard. 

2. At present permission for cannibalisation is being granted in 
very exceptional cases with a view to ensure better utilisation of 
equipment/vehicles. The D.G.B.R. has laid down guide lines for 
Director of Technical Administration (a Brigadier of the Corps of 
E.M.E.), who alone is competent to authorise cannibalisation in ex- 
ception and inescapable cases. 

3. Director General Border Roads has reported that during 1967- 
68, in all, permission for cannibalisation was granted in 26 cases 
involving a total number of 77 equipmenVvehicles. During 1968-69 
out of 53 requests received from Chief Engineers seeking permis- 
sion for cannibalisation, permission was granted in 41 cases involv- 
ing a total number of 98 machines. 

4. Ministry of Finance and Director of Audit (Defence Services) 
have seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. l(10) 1 
B.R.D.B./6&69/P.A.C., dated 8-9-1969]. 

Snpplementary Information required by the Adion Taken Sub- . 
Committee 

I t  has been stated that during 1967-68 permission of cannibalisa- 
tion was granted in 26 cases involving a total number of 77 equip- 
mentlvehicles and during 1968-69 in 41 cases involving a total num- 
ber of 98 machines. 

Please state the reasons for increase in the number of equipment] 
machines permitted for cannibalisatian during 1908-60. 



The increase in the number of cases in  which sanction was 
accorded fur cannibalisation was mainly due to non-availability of 
spares from the normal source of supply. Further as the equipment 
gets older it needs more spares and if the spare-parts a re  not avail- 
able the number of cases requiring cannibalisation increases. 
D.A.D.S. has seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. I(10) 1 
B.R.D.B./6849/P.A.C., dated 4-12-10691. 

"The Committee trust that with a long-term forecast of the re- 
quirements af spares by the Border Roads Organisation and the 
accompanying prospect of a Sustained demand over a period of 
time, the Organisation will be able to induce more manufacturers 
to undertake the responsibility for the supply of spares. The Com- 
mittee also trust that the proposals for indigenous manufacture ai 
Komatsu tractor spares will get under way soon". 

[SI. No. 22. para 2.31 of Appendix IV of Forty Second Report (Fourth 
Lok Sabha) of P.A.C.-1968-69.1 

Action taken 
The requirement of mares. the cost of which exceeds Rs. 5 lakhs. 

is intimated to Director General. SuppIies & Disposals. who arranges 
for its supply. In the case of equipment purchased from Director 
Generul Ordnance Factories and Bharat Earth Movers Ltd.. o rden  
for spares are placed direct on them. Director General Supnlies & 
Disposals. Director General Ordnance Factories and Bharat Earth 
Movers Ltd. locate i n d i g e m s  sources of the spares in r e s ~ e c t  of 
the imported equipment whenever possible. In certain cases, the 
Department of Defence Supplies helps to find indigenous manufac- 
turers of spare parts. 

2. Department of Defence Supplirs tried to induce the indicenous 
manufacturers to take u p  production of snare parts reauired for 
International Harvester tractors. Tngersoll and compressors. For 
this purpose. an assessment of requirement of mares was made in 
1966. The Department of Defence S u ~ ~ l i e s  arrslneed an puhibition 
of mare parts of the above tractors and comnressors a t  Delhi and 
invited various firms including small scale manufacturers to  visit 
it. The response was not encourneing. Ultimatclv an 8 firms 
acce~ted  contracts for supply of 56 items of spares at a total cost 
of Rs. 2.95.182 85. The main reasons for the p o r  response are (1) 



the requirement is so small that i t  does not come to an economical 
unit of manufacture 111 many cases; (ii) there is no assurance for 
further demands as these itcms will be wasted out and no fresh 
purchases are  like y to be made by Border Roads Organisation; and 
(iii) there are  a numbcr of series or models with a small percentage 
of commonality of spares 

3. Both Director Gmeral Ordnance Factories and Bharat Earth 
Movers Ltd. are attempting on a planned basis to increase the  indi- 
genous content of the equipmrnt and vehicles, which are  ,being 
manufactured by them in c o l l a b ~ r a t i m  with foreign firms. How- 
ever the observat~ons of the Public Accounts Committee have been 
brought to the notice of the Deplrtments of Defence Production 
and Supplies. 

4. Ministry of Finance and Director of Audit (Defence Services) 
have seen. 

[Min. of Transport and Shippin- (B.R.D.B) U.O. No. F. l(10) 1 
B.R.D.B.168-69/P.A.C.. dated 8-9-1969]. 

Supplementary Information required by the Action Taken Sub- 
Committee 

Please state u-hat furthcr sttps have b w n  taken to promote indi- 
genous manufacture of tractor spares. 

The efforts made to  prc,motcb indlger~ous mnnufacture of spares 
for TD-9 and TD-25 series of tractors have alrcady hren placed 
before the C o m m i t t ~  Tn rrqard to other types of tractors. the 
fo:lowmg action 1s h e ~ n g  t a k m  

Llsts contalnmg sparcs rcqu~red for T 100M tractors havc been 
forwarded by the DGBR to the E-ln-C'P Branch for incorporating 
their requirements and hulkinq t h ~  dcmai~d wherever possible so 
that t h ~  order mav become an economrc unit of manufacture and 
attract ind~qenous manufacturers E-ln-C has taken up the matter 
with the M~nistrv of D e f v n c ~  and the Technical Committee (Vehi- 
cles) and these items are prrposed to be d~splayed in the  ordnance 
sample room. 

As regards ~ o m a t s u  tractor, BEML arc already engaged in pro- 
cjressive indigenisation of thesc tractors It has h t w  ascertained 



from them that in regard to D.80 tracttors the indigenous e o m p  
nents, which were approximately 25 per cent in 1%7 have now risen 
to approximately 65 per cent in l%Y. It 1s ariticipated that w ~ t h  the 
progressive indigenisation ol these tractors, more spares will be 
indigenously manufactured. 

[Min. of Transport and Shipping (B.R.D.U.) U.O. No. F. 1 ( lo) /  
B.R.D.B.168-69/P.A.C., dated 412-1969.1 

Recommendation 

"The Committee consider that, as the workshops have not been 
able to fulfil their repair obligations over a period due to various 
factors, it is possible that some part of the staff on the rolls of the 
workshops may be in excess of requirements. The Committee con- 
sider that it should be possible to s~ ad-lust the strength between 
the Base Workshops and the m.obile workshops that it is not in ex- 
cess of actual requirements. The Committee also suggest that the 
works study by the L)ircctor of Scientific Evaluation may also spe- 
cifically deal with the question of staffing in the workshops so that 
the strength of staff is fixed on 3 rational basis with reference to 
the actual out-turn." 

[Sl. No 23 of Append~x 1V (Para No. 2.33) ot Forty Second Report 
u!' I'AC (E'uurth Lok Snbl~a)  lS(ii:-(iY ] 

Action taken . . 
Director General Border Roads has examlned the output of the 

Base Workshops and reported that the output of the Western Base 
Workshop at Pathankot was commcnsuratc with ~ t s  productive 
cspac~ty. The Eastcrn Rasc Workshop's output ditl not, however, 
come upto its full capacity until March 1968. The main reason was 
lack of-and difficulty in the procurement of spares. 

2. A general watch on the manpower positlon 1s kept by the 
Directorate and personnel not rcyuired by Base Workshops are 
posted away to other u n ~ t s  mcluding thc F~eld  Workshops, most of 
which arc st111 not upto the authorised strength. 

3. The Director of Scientific Evaluation has indicated to DGBR 
that the Works Study in progress would cover partly the Base 
Workshops also. The planning of the load, actual output and the 
quality of output of the Bast? Workshops arc being looked into by 
them. In the light of the report, the question of undertaking a 
more detailed and comprehensive work study, of thc two Base Work- 
shops and Field Workshops would be considered. 



4. Ministry of Finance (BIR) and Director of Audit (Defence 
Services) have seen. 

[Min. of Transport and Shipping (B.R.D.B.) U.O. No. F. 1(10)/ 
B.R.D.B./68-69/P.A.C., dated 8-9-1969.] 

Supplementary inforinatio~~ required by the Action-taken Sub- 
Commit tee 

"Please state the reasons for delay in submission of the Report 
of Director of Scientific Evaluation." 

According to the Director of Scientific Evaluation the finalisa- 
tion of the report has been delayed as information on a number 
of points had to be collected from Border Roads units located in 
far away places. DGBR has stated that a nurdber of important 
points in the Report submitted by the Director of Scientific Evalu- 
ation in September 1969 require discussions with him. These dis- 
cussions are currently being held and as submitted to the Con- 
venor, Action-taken Sub-committee of the PAC in the discussions 
held on 22-10-69, a copy of the report will be submitted by 30th 
November 1969 with the comments of DGBR. 

[B.R.D.B., U.O. No. F. 1 (10) /B.R.D.B./68-69/PAC dated 4-12-1969.] 



RECOMMENDATIONSlOBSERVATIONS WHICH THE COM- 
MITTEE DO NOT LIKE TO PURSUE IN VIEW O F  THE REPLY 

OF GOVERNMENT 

Recommendation 

"The Committee also suggest that Government may consider 
the question of suitably reinforcing the mobile workshop unita 
temporarily by sending men from the Base Workshops to attend to 
repairs to machinery which cannot be easily movee to the Base Work- 
shops." 

[Sl. No. 17 of Appendix IV (Para No. 2.17) of P.A.C.'s Forty Second 
Report (Fourth Lok Sabha) 1968-69.1 

Action taken 

The question of attending to repairs to machinery in the for- 
ward areas was tried in the past as follows:- 

(a) Various teams from the Base Workshops were sent to 
the Field to carry out repairs to tract& at site. 

(b) An experiment was carried out by DGBR to put back 
on road a limited number of tractors which were lying 
in class 'C' condition in Ladakh, essentially by exchang- 
ing assemblies which require repair. 

2.1. In regard to (a )above, DGBR had reported that this ex- 
periment did not succeed. In his opinion, it looked technical staff 
of Base Workshops for prolonged periods and consequently work 
relating to overhauling and heavy repair in the Base Workshops 
suffered. 

2.2. As regards (b) above, it was reported by DGBR that the 
progress in regard to this experiment was also very slow. On his 
recommendation, the matter was viewed as closed. 

2.3. It may also be added in this connection that the concept 
of having repairs done in the forward area, to avoid unnecessary 
backloading of heavy equipment, was thought of in the initial 



stages of the organisation, i.e., during 1960-64 but the wl~erne coultl 
not be implemented due to various practical difficulties. 

3. Ministry of Finance (BR) and Director of Audit (Defence 
Services) have seen. 

[Min. of Transport and Shipping (B.R.&,B.) U.O. No. F.1 ( lo) /  
B.R. & B.,GR-GYIP.A.C., dated 8-9-1.969.1 



RECOMMENDATIONSIOBSERVATIONS UPLIES , TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 



RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

The Committee find it hard to understand how, after having 
embarked on the construction of a lateral roadway on a prioritg 
basis in 1963 and entered into commitments, Government could 
abruptly decide in 1966 to downgrade the priority and virtually 
suspend further work on the project. In the result, the roadway 
has come up in unconnected stretches and in several sections had 
not progressed beyond the stage of earthwork which, not being 
metalled, could well be eroded by the rains. The Committee also 
note with concern that out of machinery and equipment worth 
Rs. 825 lakhs ordered for the project, about one-third of the 
machinery and equipment of the value of Rs. 282 lakhs (including 
imported machinery of the value of Rs. 154 lakhs) has already 
been rendered surplus. It  is evident that orders for the equipment 
and machinery were placed without thorough and detailed investi- 
gation in consultation with the State Governments. The .Committee 
cannot help feeling that the whole project, in fact was planned in 
haste and without a careful assessment of the long-term require- 
ment vis-a-vis available resources. 
[Sl. No. I of Appendix IV, Para 1.15 of Forty Second Report (4th 

Lok Sabha).] 

Action taken 

The conclusions of the Committee are noted. 

The question is under examination of the Road Building Mach- 
inery Committee appointed by Government vide Memorandum No. 
RM-1 (1)/67, dated the 6th October, 1968 (Annexure I ) ,  and its re- 
commendations and Government's decisions thereon will be furnish- 
ed to the Public Accounts Committee when available. 

This note has been seen and concurred in by the Audit. 

w i n .  of Transport and Shipping (Roads Wing) O.M. No. 2-29(6)\ 
69, dated 21-10-1969.1 



Supplementary information required by the Action-takem Sub- 
Committee 

"Please state by what period extension has been given to the 
Road Building Machinery Committee for submission of their Report 
and for what reasons." 

The Road Building Machinery Committee was given exteasion 
upto 15th October, 1969 for submission of its report. The extension 
was given on the representation received from the Chairman of that 
Committee, the reasons were as follows: 

(a) the volume of work was sufficiently larger than originally 
anticipated and it needed more time to collect informa- 
tion and other data from the State Governments with 
whom the machines were actually working; 

(b) the procedure, which was evolved by the Committee for its 
work, covered inspection of machinery in the various 
States, and discussions with the State Chief Engineers 
and other Officers of the State Governments concerned, 
these inspections and discussions took longer time than 
anticipated; and 

(c) discussions with the Border Roads Organization and the 
Director General, Supplies and Disposals rgarding pur- 
chase procedures etc. were also necessary and took some 
more time. 

2. The Committee met a number of times and is reported to have 
come to some conclusions. But the drafting of the report and dis- 
cussions chapter by chapter, is presently in hand and this work 
will take time. 

3. The Chairman of the Committee has now intimated on 1st 
November, 1969 that in view of the quantum of work involved in 
the drawing up of the report, it has not been possible for the Com- 
mittee to complete its work by the last extended date of 15th Octo- 
ber, 1969. He has intimated that as a substantial portion of the re- 
port has yet to be finalised, the term of the Committee need be 
extended to 15th January, 1970. He has assured that he would make 
efforts to complete the report as early as possible and before the 
above date. The Chairman is hopeful that submission of the report 
might be achieved before the above indicated date. The proposal 
from the Chairman of the Committee is being examined further in 



the light of details of work done and work yet required to be done 
- specially the finalisation oi the report and the time that is neces- 

sarily needed by the Commiittee for the purpose. As soon as a deci- 
sion is taken on the request of the Chairman cf the Conunittee about 
further extension of time, the Lok Sabha Secretariat will be  inform- 
ed of the position further. 

1Min. of Transport and Shipping (Roads Wing) O.M. No. B-29/(6) / 
69, dated 20-12-1969.1 

Recommendation 
The Committee note that out of orders for machinery and 

equipment for Rs. 4.97 crores pending a t  the time the project was 
downgraded in priority, Government have been able to cancel or- 
ders for only Rs. 1.52 crores. The Committee would like Govcrn- 
ment to examine in detail how best the Standing cornanitments in 
this respect could be got over, keeping in view the changed re- 
quirements and financial implications. 
(Sl. Nu. 4 Appendix IV)  Para 1.18 of 42nd Report (4th Lok Snbha) 

Adion taken 
The question is under examination of the Road Budding Machi- 

nery Comm1ttt.e appointed by Government r tde  Memorandum Nu.  
RM.1(1)167, dated the 7th October, 1968 (Annexure I ) .  The Public 
Accounts Committee will be Informed about I-ecommendations of 
the Road Building Machinery Committee and Government decision 
thereon 

This note has been seen and concurred in by the Audit. 
[Min. of Transport and Shipping (Roads Wing) O.M. No. B-29(6)' 

6 dated 21-1&1969.] 

Recommendation 

Government should also consider how the machinery already pur- 
chased or in the process of supply could be diverted to gainful use 
elsewhere. The Committee would like in this connection to draw 
special attention to the observations of tht, Study Team that these 
machines have been lying unwatched and exposed to the weather 
and that these have neither been used so far nor are l~ke ly  to be used 
in the execution of the project. The Committee would like Gov- 
ernment to take adequate steps to ensure that the machines should 
be protected against loss, theft, pilferage, cannibalisation or damage 
due to inclemencies of weather 
[(SI. No. 5 Appendix IV) Para 1.19 of  42nd Report (Fourth Lok 

Sabha) 1968-691. 



55 
Action taken 

The question of diverting the machinery already purchased t o  
gainful use e l s e w k e  is under examination of the Road Building 
Machinery Committee appointed by Gwernment  vide Memorandum 
No. RM-1(1)/67, dated the 7th October, 1968. 

The following machinery has so far been transferred from LRP 
works to other ~ t a t e s / ~ r o j e c t s : -  
-- - -- - - - 

Inipov~ed 
(i) Grub Dredging Crane\ . 4 Nos. 
(ii) Mobile Crme\ . *29 Nos 

( ~ i i )  'L'rdctor Ihzer Crawlcr (Pushers) _t Nos. 

Indigcwozo 
(i) Diesel Road Rollers 8-10 ton 

cupacity . 2 Nos. 
(ii) I'ortable Stonc (:ruxhcrs . rgNos. 

iiii) Granulators . . 1ANos. 
(iv) 'I'ractors 24-37 H.P. . . . ~ o N o s .  

Gr:~Jers . . 2 Nos. 
Diamond Core Drilling Machincs I No. 
Concrete Mixer.: . 6 Xos. 
Cimcrete Vibrator? Immersion type I z Nos 
Powcr Winches with Grabs 2 Nos. 
Air C:ompressol-s 210 Sr 315 cfm, 12 Nos. 

*Out of the 30 Nos. 
intimated to Lok 
Sabha Sectt. carlier, 
the transfer order 

in resycct of one 
crane w~ canixlkd 
hecausc the trans- 
feree cancclled his 
demand. 

Steps are also being taken to utilise all the other surpius machines. 
This Minist.ry's Superintending Engineer (Mech.) posted at Gauhati 
and Patna h a w  txen requested ridt letter No. HM-3(37) 168, dated 
19th August,. 1969 (Annexure-11) to exercise proper check over the 
maintenance and safe custodv of the machines by periodical inspec- 
tions etc.. and send their reports to this Ministrv from time to time 
(say once a quarter).  It may also be explained in this behalf that 
we had sanctioned in October 1965, estimates for workshops and 
sheds in all t h r  four States concerned with the LRP and also the pur- 
chase of tarpaulincs and alkathinc sheets to protect the Machinery 
i n  U.P as desired hy U.P. Government. In December. 1968 we re- 
questrd these four State Governments to make arrangements for 
overhauling the equipment. when necessary, so that the equipment 
was kept in serviceable condition (vide letter No. LRM-l(4) /65. 
dated 20th December, 19% (Annexure-111). In  October 1967, we in- 
fom6d  this Ministry's Superintending Engineers (Mechanical) pdst- 
ed in Assam and Rihar that one of their duties and functions was to 



ensure proper maintenance and repairs of all the machinery purchaa- 
ed out of Central funds for all the road projects vide letter No. RM- 
30(2)/67, dated 26th October, 1967 (Annexure-IV). In September 
1968, we requested the Chief Engineers of these States to ensure pro- 
per storage and maintenance of the machinery. A detailed proce- 
dure for this purpose was suggested to them in our letter No. RM- 
3(37)/68, dated the 11th September, 1968. 

This note has been seen and concurred in by the Audit. 

[Min. of Transport and Shipping (Roads Wing) O.M. No. B-29(6)/ 
69, dated 21-10-19691. 

Recommendation 

In the interest of economy, the Committee would go to the ex- 
tent of suggesting that further purchases of road building equip- 
ment should not be made without first bringing the surplus machi- 
nery into use. Government should also profit by their experience 
in this case and evolve realistic criteria for the purchase of machi- 
nery for road building projects in future so that precious resources 
are not squandered. To ensure that such machinery is put to sus- 
tained use, Government should also consider the question of stand- 
ardisation of the equipment, so that machinery purchased for a 
project could after its completion be used without difficulty on 
other new projects. 

Supplementary information required by the Action-taken Sub- 
Committee 

Please state whether a system has been evolved for inspecting 
the machinery lying at various works with the State Governments. 
When was such inspection done? 

Machines lying in the custody of the State Governments are in- 
spected by this Ministry's Officers who have been posted in the 
the States, besides the Mates' own inspection arrangements. These 
Officers usually submit their inspection reports to this Ministry, 
which are forwarded to the State Governments for necessary action 
wherever necessary. The Chief Engineer (Mechanical) of this Min- 
istry has also inspected the machines lying in the States of Bihar, 
Orissa and West Bengal and has submitted his reports of the inspec- 
tions. Commencing from March 1967 when the Ministry's Superin- 



tending Engineers (Mechanical) were posted in the States such h- 
spections have been carried out from time to time, last inspections 
having been made by different ofacers on dates such as- 

(1) 10-10-1968 to 20-10-1968. 
(2) 24-10-1968 to 25-10-1968. 
(3) 26-1969 to 54-1969. 
(4) 23-7-1969 to 26-7-1969. 
(5) 24-8-1969 to 29-81969. 

The Road Building Machinery Committee is going into the whole 
question and it is expected that it will make some recommendations 
in regard to the system for inspection of machinery lying a t  vari- 
ous sites in the States while reporting on the existing arrangements 
for maintenance, repairs and upkeep of the machines and improve- 
ments necessary in that respect. 

[Min. of Transport and Shipping (Road Wing) O.M. No. B-29(6)/ 
69, dated 20-1219691. 

(S. No. 6 Appendix IV) Para 1.20 of 42nd Report, (4th Lok Sabha) 

Action taken 

The conclusions of the Committee are noted. 

The question is under examination of the Road Building Machi- 
nery Committee appointed by Government vide Memorandum No. 
RM-1(1)/67, dated the 7th October, 1968 (Annexure I), and its re- 
commendations and Government's decisions thereon will be fur- 
nished to the Public Accounts Committee when available. 

This note has been seen and concurred in by the Audit. 

[Min. of Transport and Shipping (Roads Wing) O.M. No. B-29 
(6) 169, dated 21-10-19691. 

The Committee would also like Government to examine whe- 
ther the procedure of supply of machinery to the State Gowrn- 
m n t s  for the works entrusted to them on behalf of the Centre on 
an agency basis should not provide that after completion of the 
projects the machinery is returned to the Centre for utilisation 
elsewhere. Government may consider whe.ther they should not 



create a Central Pool of much machinery so as to ensure their ati- 
lisation in similar projects undertaken in  o t k  States so that pur- 
chase of fresh machinery for those projects could be minimised. 

(SI. No. 7 Appendix IV) Para 1.21 of 42nd Report (4th Lok Sabha) 

Action t a k a  

The conclusions of the Committee are noted. 

The question is un(ler examination of the Road Building Machi- 
nery Committrc appo;nted by Government vide Memoranduni No. 
RM-1(1))67. dated the 7th October 1968 (Annexure I) and its re- 
commendations and Government's decisions thereon will be fur- 
nished to the Public Accounts Committee when available. 

This nclte has bee11 seen and concurred in by the Audit. 

m i n .  of 'I'ransport and Shipping (Roads Wing) O.M. NO. B-29 
(6) 69. dated 21-10-19691. 

Recommendation 

The C'onlmittec. h o w  that  the  High Level Committee set up In 
October. 1%8 will fin-ilisc ~ t s  Report with expedition. 'ilw Com- 
mittee nay hr apprised nf the main recommendations of  the Hiqh 
Levd C~)rrunittee together with Government's decision t h e m m .  

[Sl. No. 8 Appendix TV. Para 1 22 of 42nd Report (4th Lok Sabhal. 

Action taken 

The ]Load Building Machint!ry Committee has already been re- 
minded to expedite its Report The Public Accounts Committee 
will be ,tppri.;ed of the main recommendations of thc Committee 
together with Government's dwision thereon in due course. 

'Dtis tote has been seen and concurred in by tlw Audit 

[Min. of Transport and Shipping (Roads Wing) O.M. No. B-29 
(0) AQ. dated 21-10-19693. 



ANNEXURE 1 
GOVERNMENT OF INDIA 

MINISTRY OF SHIPPING & TRANSPORT 
(ROADS WING) 

Telegramr; : Transport Bhavan 
"ROADIND" No. 1, Parliament Street 
No. RM-1(1)/6'1. New Delhi-1, the 7th October, 1988 

15th Asvina, 1890. 
MEMORANDUM 

SULUECT:--Constitution of a Committee for making a review of the 
surplus stocks of road making machineq and the arrange- 
ment for their proper upkeep and maintenance. 

The question of evolving proper procedures for the procurement. 
maintenance and proper utilization of machinery purchased out of 
Central funds for use on Central Road Projects has been engaging 
the attention of Government for some time. In the past, machinery 
have been purchased for execution of National Highway works 
through the State Governments. In the recent past, specialised 
items of road/bridge making machinery have been purchased by the 
Government of India for the execution of International Development 
Assocjation project, emergency works. lateral road projects and stra- 
tegic road programmes. 

2. Works covered by the International Development Association 
programme have been almost completed. while works on lateral and 
emergent road projects hare been slowed down due to non-avail- 
ability of n~~equatc .  funds. I t  has come to notice that the machinery 
purchased fur thew projects are not being fully utilized by the Exe- 
cutive agerwies. hlainttnance and up-keep of the machinery also by 
these agencles leaves much to be desired. Some of the machinery 
have alsc, bzen declared surplus by the State Governments where 
thc  road projects have been slowed down. 

9 Thp .:nvernn~ent of India arc, therefore. of the view that an 
examination should be undertaken of thc various issues rel2ting t o  
the purchase, maintenance and use of such machinery. It has ac- 
cordingly becn decide6 to set up a Committee consistinq of the fob  
lowing:-- '1"1 

f i )  Shri A. K. Venkutaraman. 
Rad. Chairman and Managing Director. 
Natiollal Profact Constructia~ Corporation. 
New Ddhi. . . Ch;:irn~an 

2487 (Aii) LS-5. 



(ii) Shri R. Kamakrishna. 
Deputy Secretary, Internal finance, Min~stry 
of 'Transport and Shipping, New Delhi . Menlber 

(iii) Shri Kartik Prnsad, 
Chief Engineer (Bridges). 
Ahn~stry of Transport and Shipp~ng (Roads 
Wing). New Delh~. . . Member 

(iv) Shrl B. 1'. I'atel, 
Supermtendlng Engineer (lioads). 
Ministry of Transport and Shipp~ng. jiZu,~ds 
Wing). New Delhi . . ,\Icmbcr 

(v) Shri G. \'. Chellam. 
Executive Engineer (Alech.). hliniht~y of 
Transport cY- Shipping (Roads Wing) N cw 
Delhi . .\ kmher-Secretary 

3. The Committee will be required to:- 

(i) examine the arrangements for planning the procurement 
and purchase of the  machinery for National Highways, 
I.D.A.. Lateral Roads, Emergent Roads, Strategic Roads 
and such other Road programmes within the  purview of 
the Ministry of Transport and Shipping (Roads Wing) and 
suggest improvements therein to the  extent required. 

(ii) examine the existing arrangements for  transfer of t h e  
machinery from the Central Government to  the  State  Gov- 
ernment and suggest an appropriate procedure for the  
same in future. 

(iii) review the extent to which such machinery has been put 
to proper use on Central Road Projects. 

(iv) examine the arrangements for  the proper accounting, 
maintenance and repairs of machinery allotted to the  
State Governments for use on Central b a d  Projects and 
suggest improvements wherever necessary. 

(v) examine the existing procedurc.~ (accounting and other- 
wise) for generation of the necessary resources for the  
proper maintenancca and storage of the  machinery both 
during ~ t s  use and non-use 

(vi) examine the criterla for declaring such  equipment as  sur- 
plus, as related to road programmes for which they have 
been procured and the methods of disposals of the  same 
by transfer or otherwise after such declaration. 



(vii) examine the possibility of creating a Central Cell for the 
maintenance of the machinery during periods when they 
are declared surplus till such times as they are utilized 
on other projects. 

(viii) suggest measures for the optimum utilization of the sur- 
plus machinery on the road and bridge works in future. 

4. The Committee is requcsted to make a quick review in accord- 
ance with the above terms of reference and submit its recommenda- 
tions within a period of about six months at  the latest. 

5. This supersedes this Ministry's Memorandum No. RM-1(1)/67. 
dated the 13th February, 1968, setting up a Committee under the  
Chairmanship of Shri R. S. Bhalla for making a quick review of t he  
surplus stocks of road making machinary and other related matters. 

Sd/- K. RANGANATHAN. 
Deputy Secretary to the Goat. of India. 

The Chairman and Members of the Committee for road-build- 
ing Machinery. 

Encl: NIL 

A copy of the Memorandum is forwarded for information and 
necessary action to all the State Gove:nments/State Chief Engineers,' 
Regional Officers of the Ministry of Transport and Shipping (Roads 
Wing). 

Sd/- D. A. R. WARRIER, 
Under Secretnrg to the  Gout. of lnrlicr. 

AA'NEXURE 11 
GOVERNMENT OF INDIA 

MINlSTRY OF SHIPPING & TRANSPORT 
(RO?\DS WING) 

Telegrams: 
"ROADIND" 

Transport Bhavan, 
No. 1. Parliament Street 

No. RM-3 (37) 168. New Delhi-I. the 19th August, 1969. 

(1) The Superintending Engineer (M), 
Ministry of Shipping and Transport (Roads Wing), 
Boring Road, Pa  tna-1. 



(2) The Superintending Engineer (M) , 
Ministry of Shipping and Transport (Rwds Wing), 
Sambhuram Borah Lane, Lamb Road, 
Ujan Bazar. Gauhati. 

SUBJECT: --Safe custody and proper upkeep of the Central Govern- 
ments road/bridge building machinery. 

Sir, 
I am directed to invite your attention to this Ministry's endorse- 

ment No. RM-3(37)/68. dated the 11th September, 1968 and to say 
that reports are still being received that the road bridge building 
machinery purchased out of Central funds for the various Central 
projects is not being given the proper attention and care it deserves. 
I t  is essential to ensure that the machines do not remain unwatched 
and exposed to the weather. Adequate steps must be taken by the 
respective State Governments to protect the machines and e q u i p  
ments against loss, theft, pilferage. cannibalisation or damage due 
to inclemencies of weather. 

2. I am to request that you may kindly exercise proper check in 
respect of the above matter by periodical inspections etc. and send 
your reports from time to time (say once a quarter) 

Yours faithfully, 
Sd/- R. C. GUPTA, 

Under Secretan1 to the Cor-t. of India. 

MINISTRY OF TRANSPORT & AVIATION 
DEPARTMENT OF TRANSPORT AND SFTTPPING 

(ROADS WING) 

Telegrams: 'Transport Bhavan' 
"ROADIND* No. 1, Parliament Street 
No LRM-I (4) /65 Srw Iklh:-1. th{% 20th December. 1966 

29 Agrahayana. 1 8 3  

The Sccrctary to the Govt. of Uttnr Pradesh 
Bihar 

West Bengnl 
Assam. 



Public Works Department, Lucknow - . - -. -.- 
Patna -- 

Calcutta 
Shillong. 

SUBJECT:-Hire charges in respect of machinery to be loaned to the 
contractors. 

Sir, 
In continuation of this Ministry's letter No. WVIII-l(4) 165- 

lRM, dated the 7th September, 1966, I am directed to forward here- 
with the following:- 

(i) Scale of hire charges of the machinery and assumptions 
made for calculating the charges; 

(ii) Conditions for issuing machinery to contractors for use on 
L. R. P. or National Highway works; and 

(iii) Specimen form of agreement to be executed by the con- 
tractor for taking the machinery on hire. 

The hire charges prescribed may please be recovered from the con- 
tractors' bills and proper accounts maintained. 

2. It is suggested that the account of recovery of hire and other 
charges for tools and plants issued to contractors may be kept in a 
register in the enclosed form both in the Divisional and Sub-Divi- 
sional OfBces. This Resster would be subsidiary to the Register of 
Tools and Plants in the Public Works Department. Instructions 
may please be issued to the Sub-Divisional Ofacers to submit to the 
Divisional O5cers a true copy of the Register so maintained as an 
annexure to the monthly return of receipts and issue of the Tools 
and Plants. 

3. Arrangements for overhauling the equipment when necessary, 
may be made so that the equipment is kept in serviceable condition. 
Any shut-down during the working season of a machine hired out to 
the contractor except for major overhauls, however long it may be, 
should be treated as idle time. 

4. These hire charges should be reviewed periodically with the 
concurrence of this Ministry on the basis of the actual expanses in- 
curred during the previous years. 

Yours faithfully, 

Sd/- B. MAZUMDAR, 
Undar Secretary to the Gout, of India. 



6 4 
Encl : 

(i) Form of Agreement. 
(ii) Conditions for issuing the Machinery to the contractors. 

(iii) Proforma register. 
(iv) Scale of hire charges and assumptions made. 

Copy to all ChiefiAdditional Chief Engineers concerned. 

Sd/- B. MAZUMDAR, 
Under  Secretary to the Govt. of India. 

AGREEMENT FOR LOAN OF GOVERNMENT TOOLS AND 
PLANTS 

(FOR CONTRACTORS) 

. . . . . . . . . .  THIS AGREEMENT made the 
one thousand nine hundred and sixty 

between 

(hereinafter referred to as "The Hirer" which expression shall, 
unless excluded by or repugnant to the contest, include his heirs, 
executors, administrators and assigns) of the one part, and the 
Governor o f . .  . . . . . . . . . . . . . . . . . .  (hereinafter referred to as the 
"the Governor which expression shall. unless excluded by or repug- 
nant to the context, include his successors in office and assigns) of 
the other part. 

Whereas the Hirer is desirous of hiring the tool and plant of 
the Public Works Department of the. . . . . . . . . . .  .Government and 
more particularly specified in the schedule hereunder written here- 
in-after referred to as "the tools and the plant". 

And whereas Government has agreed to let on hire the tools and 
plant to the Hirer on the term; and conditions hereinafter mention- 
ed. 

Now it is hereby agreed by and b e t ~ w n  the parties hereto, as 
follows: - 

(1) In consideration of the agreement that hire charges be 
recovered from their bills for work executed on which 
this machinery will  be used or any other dues standing in 
the name of contractor in t h ~  hooks o f  thc department or 
any other Govc-nment dcpartmcwt. thr Gov~rnrnent 
agrees to let the H m r ,  the tools and the plant for a period 



of . . . . . . . . . . . . . . . . . . . . . .  to be computed from the date 
of delivery of the tools and plant to the hirer at  the  
P.W.D. workshop a t .  . . . . . . . . . . . . . . . . . . . . . . . . .  

+ - 9  

62) The rate of hire charges will be as mentioned in the 
schedule. 

/3) The Hirer shall not transfer, assign or sub-let or in any 
way part with the tools and the plant or any part thereof 
without the previous written approval of the Engineer. 
Incharge. 

(4) On the expiry of the period of the hire the Hirer shall 
return the tools and the plant to the Public Works 
Department . . . . . .  Workshop/Store-yard at.  . . . . . . . . . . .  
in the same good condition in which they were received 
by him. 

(5) In the event of the tools and the plant not being returned 
on the expiry of the above mentioned period, the hirer 
shall without prejudice and any other liability pay to the 
Government an amount equivalent to the rate of hire 
specified for the working period and an increase of ten 
per cent. 

(6) The tools and plant shall be open for inspection at  all 
times to the officers of the Government. 

(7) The Hirer shall not operate the tools and plant so hired 
for more than one shift/two shifts of 8 hours each per 
day without the prior sanction of the Engineer Incharge. 
If the hlrer operates the tools and plant beyond the afore- 
said limit with the prior sanction of the Engineer 
Incharge, he shall pay to the Government additional hire 
charges as well as ovcrtimc charges for daf f  for such 
excess operation a t  the rate approved by the Engineer 
Incharge from time to time. 

(8) In case of break-down repairable at site within a period 
of 3 days, hire charges as specified in the .~chedule will be 
levied except in case of major repairs. 

(9) Normally, the tools and plants upill be supplied with 
operating staff. 

(10) The Hirer shall be respm.ible for any claims for com- 
pensation for loss of life, injury or damage to property, 



etc. arising due to any cause whatsoever during the period 
the machinery is in his charge. 

(11) All municipal or other dues and taxes payable on account 
of the use or operation of the tools and plant for the 
period of hire, shall be defrayed by the Hirer. 

(12) The Hirer shall make good any loss or damage, arising 
out of causes other than fair wear and tear, to the tools 
and the plant, during the periwd of hire. The cost re- 
coverable from the hirer shall be the full replacement 
value as determined by the Engmeer Incharge. In the 
event of any loss or damage not being made good by the 
Hirer to the satisfaction of the said Engineer Incharge, 
that officer shall be a t  liberty to make good himself such 
loss or damage and recover the cost thereof from the 
hirer. The Hirer shall pay to the said Engineer Incharge 
on demand, such such as shall be necessary to make good 
the loss or damage failing which the same will be re- 
covered from his dues as in case of hire charges. 

(13) On the breach of any term of condition of this agreement 
by the Hirer, the Engineer Incharge shall be entitled to 
demand the return of the tools and the plant and the 
Hirer shall return the tools and the plant within 72 hours 
from the date of receipt of such order in writing. In case 
of failure on the part of the/Hirer to comply with such 
order, he shall be liable to pay such penalty as may be 
imposed by the Engineer Incharge for the period the 
tools and plant are detained provided that the maximum 
penalty shall not exceed the cost of replacement 01 the 
tools and plant. 

(14) In the case of any dispute between the Hirer and the 
Government. . . . . . . . . - . . . . . . . . . . . . . . . . the decision of 
the Superintending Engineer shall be final. 

(15) In case any question, dispute or qifference shall arise 
?between the Engineer Incharge and the hirer as to what 
additions, if any ought in fairness to be made to the 
amount of the hire by reason of break-down of the 
machinery shut down of the work due to reasons beycmd 
the control of the hirer through no fault of the hirer, also 
due to the increase in quantities of the work beyond that 
included in the contract, or due to any other matter or 
thing arising under or out of this contract except as to 



the matters left to the sole decision or requisition, of the 
Engineer Incharge under the clauses in the contract then 
such questions, dispute, difference should be referred to 
the arbitration and decisim of an arbitrator to be choeen 
by both the parties to the contract. The award of such 
arbitrator shall be equivalent to a final decision of the 
matter. 

(16) This agreement shall be operated by the Engineer In- 
charge on behalf of the Government and the term 
Engineer Incharge shall include all officers duly autho- 
rieed by him to exercise powers on his behalf. 

T H E  SCHEDULE 
- -  - 

S1. Name and dscription of Nos. Amount of hire per hour 
N.?. the Articles 

In witness whereof the Hirer and 
the Engineer Incharge has for 
and on behalf of the Governor 
of the State have set their res- 
pective hands the day and the 
year herein abovc written. 

Signed by 

In the presence of 
I .  
1. 

Signed. sealed and delivc~ed by Seal 

In the presence of 
1. 
2 .  





HIKE C f i K G E S  Fc)R MACHINERY I'ROCUKED FOR LATERAL 

11 ::: .i~:io:i 01. 1'1 1711 Usag- Usage Idle Remarks 
chsrges charges Charges 
per hr. per hr. 
when wlxn 

Road M L t k i n ~  '\fa L . I  ~ ~ I I L ~ S  ' 

hl mwiseJ Scraper 
T o w d  Scrupor . 

Pusher 
Tractor DL>z:r . 
Motor Gradcr . 
Road Roller(Agrind moorc) , 

Do. (Britannia-hlarshali) . 
Tandem Roltd Roller . 
Tractor 40-50 H.P. . 
Diesel TruckTripper;  Truck 

Sronc Crusher . . 19.50 1 2 . ~ 5  3-30 



Diamond Core Drilling machine 
Engine H. P. 30 (54" dia. Core 
dia. 4" and depth 450 ft.) 

Diamond Core Drilling machinc, 
small (with I 2 . 5  H, P. engine) 

Concrete Mixer . 
Concrete mixer . 
Diesel Generating Set . 
Ordinary Vibrator . 
Diesel Winches . 
Grab Dredging Crane f" cyd. . 
DO. 14" 
Mobile Crane 5 Tons. . 

ASSUMPTION FOR CALCULATING OF HIRE CHARGES 01; 
MACHINERY PURCHASED FOR LATERAL ROAD PROJECT 

1. Salvage Value =20% of the cost of'the MiC at sitc 

2.  Depreciation (by Straight =C/D where C = cost of Mi<: at site 
line method) D Economical Life in hours 

3. Znteresr Charges 6% on the average invcstment per year 
and the same is distributed for 2000 
working hours of equipment every year. 

4. Storage Charges per hour - ( I  % of the cost, spread mer economic life) 
0-01 x C 

D 
Where 'C' is the cost ot',ll C: nr s ~ t c  

'D' is the economic life in hours. 
-Repair charge per hour including main- 

tenance ( I  ZOO:, of '(-' spl-cad over economic 
life) 

-1 .5  C - 
11 

6.  Running Charqes 
(a)  Diesel enginc con- B.H 1'. r load f'ilctw (60:,, ) I h k  of fuel 

surnption per H.P. hour (0.4) 
( 6 )  Lubricating nil con- H.P. x 0.06 x 0.~06 Y c 

sumption ,----- 
7'4 t 



Where c a Crank case capacity= 0-06 x H.P. in gaIlon3. 
r =I time for changing oil = roo hours. 

, (c )  The other lubricants. grease, cottonwaste, etc. are assumed to cost 
twice the c ~ s t  of lubricant oil in case of heav machiney. In case 
of the rest, it is to cost same as lubricant o i l  

(d) Wages of oper~ting Staff: Although the st& will be paid for 
the whole year, the actual wokmg days 
have been assumed to be 250 days 
OF 8 hours each. The hourly wages 
have, th~refore, been calculated accor- 
dingly. 

7. O v c r h ~ d  5% of thc total clurgcs per hour. 

8. (i) <;.l.l:.cost - F.A.S. orE2.O.B. $-ro%ofcostofh.l;cforcfr ocean freight. 

(ii) Customs duty and clearance charges=50 per cent of C.I.F. 
Value (35 per cent customs duty +10 per cent regulatory 
duty +3 per cent clearance charges). 

(iii) Loading and unloading charges @Rs. 7 per ton. 

(iv) Railway freight charges are calculated taking the average 
distance of various destinations from Calcutta in the case 
of each equipment. 

(v) Idle charges per hour=li4th or depreciation per hour 
4-Interest Wages of work charged staff per hour+Over- 

heads @5 per cent of the total cherges per hour. 

CONDITIONS FOR ISSUE OF PLANT AND WACHJ3lERY TO 
CONTRACTORS ON HIRE 

Tools and Plants will be issued to the contractors only if it is 
desirable in the interest of Government work and if these can be 
spared Ivithout inconvenience to the department. The sanction of 
the  Superintending Engineer shall be necessary in each case. The 
contractor shall arrange his programme of work according to the 
availability of the plant and machinery and no claim, whatsoever. 
will be entertained for any delay in supply by the Department. 

2. An agreement shall bc entered into bv the contractor to the 
effect that these hirr charges are recoverable from the bills of the 
contractor regularly and the final payment for the work including 
the rcfund of securitg deposit will not be made until the total 



amount due to Governrrnent on account of hire of machinery etc. is 
recovered in full. Full amount of hire charges due from the con- 
tractor at any .time shall be recovered from his next subsequent 
bill. 

3. All transit and incidental charges in connection with the des- 
patch of tools, plant and machinery from workshop/shed/depot and 
return thereto will be borne by the contractor. 

4. The hire charges shall be recovered at the prescribed rates 
from and inclusive of the date the plant and machinery is made 
over upto and inclusive of the date of its return, even though the 
same may not have been utilised for any reason except for a major 
breakdown which may take more than 72 hours for repairs. The. 
contractor shall imed ia t e ly  intimate in writing to the Engineer 
Tncharge when any plant or machinery gets out of order requiring 
major repairs. 

5. The hire charges are for clock hours. In case of Tal boilers. 
Hot Mix plant and any other machinery requiring similar prepara- 
tion, the working hours will include the time required to make up 
the boiler temperature and bringing the plant to operating condi- 
tions before the actual start of work. 

6 .  The machine will work in sh~ f t s  of 8 hours each Extra 
charges towards overtime wages if an?, of the operating and main- 
tenance staff will be leviable These charges will be fixed by the 
Engineer Incharge from time to time In no case the tools and 

' plants shall be operated beyond 8 hours in any shift without prior 
i written permission of the Enqneer Incharge. 

7. The contractor shall release the plant and mach~nery rts and 
when required for periodical servicmg and maintenance He shall 
also provide for any labour and watei required for washing the 
plants. In the case of concrete mixers. pavers and similar eauip- 
ment, the contractor shall arrange to get the hopper cleaned and 
the drum etc., washed at the close of the work each day. 

I 8. The plant and machinery once issued to a contractor shall not 
be returned by him on account of lack of arrangements of labour 
and materials etc on his part The .;anir will hc. rt.t1111?-rj onlv 



when they require major repairs or when, in the opinion of the 
Engineer Incharge the work or  a portion of work for which the same 
was issued is completed. 

9. The tools and plant shall, while in transit and in the custody of 
the eontractor, be at  his sole risk and responsibility for damage and/ 
or loss except fair wear and tear. The damiage or loss, as assessed 
by the Engineer Incharge shall be made good by the contractor. In 
the event of a disagreement as to the extent of damage or the value 
of articles lost, the decision of the Superintending Engineer, shall 
be final. The contractor shall on or before the supply of the plant 
and machinery sign an agreement indemnifying the Government 
against loss or damkge to the machinery. The contractor shall also 
be responsible for any claims for compensation for loss of life, in- 
jury or damage to property etc. arising from any cause whatsoever 
The contractor shall provide full time chowkidar for guarding the 
plant and machinery at site. 

10. If the articles are not returned within the date originally 
specified or extended by the Engineer Incharge. in addition to the 
normal hire charges a surcharge equal to 10 per cent of the hire 
charges will be levied for thr. period that the machinery is not re- 
turned. Such periods will be treated as working time and charged 
as working time. 

11. In the event of the non-return of the machinery, the full 
value of the articles at the current market prices will be recovered 
from the contractor's outstanding bills, or any bills that m y  be- 
come due in respect of his other works under the State Public 
Works Department. The decision of the Superintending Engineer 
shall be final in case of disputes. 

12. F o m l  Agreement: The contractor shall, before taking pos- 
session of the machinery, enter into an agreement with the Engineer 
Incharge or his nominee in the form attached. 

13. Log Book for recording the hours of daily work for each of 
the plant and machinery supplied to the contractor will be main- 
tained by the Department and will be attested by the contractor o r  
his authorised agent daily. In case the contractor contexts the cor- 
rectness of the entries andjor fails to sign the Log Book, the deci- 
sion of the E n ~ n e e r  Incharge shall be final and binding on him. 
Hire charge will be calculated according to the entries in the Log 
Book and will be binding on the contractor. 



ANNEXURE I11 
GOVERNNLENT OF INDIA 

MINISTRY OF TRANSPORT & SHIPPING (ROADS WING) 
TELEGRAMS: TRANSPORT BHAVAN 
"ROADING" No. I PARLIAMENT STREET 
No. RM-30 (2) /67. New Delhi-1, the 26th October, 1967. 
'To 

The Superintending Engineers (Mechanical), Ministry of Trans- 
port & Shipping (Roads Wing), posted at Gauhati (Assam) and 

Khagaria (District Monghyr,-Bihar) . 
S u ~ ~ ~ c ~ : - D u t i e s  nnd powers of the S u p e r i ~ ~ t e n d i n ~  Engineers 

(Meckanicnl) posted in States. 
Sir. 

I am directed to refer to this Ministry's letter No. LR-8(2) 167, 
dated the 6th September 1967, addressed to the State Governments 
of Uttar Pradesh, Bihar, West Bengal and Assam and copy endorsed 
to you, intimating that with reference to the Lateral Road Project 
the work relating to distribution, use and maintenance of the 
(Mechanical) and not by the Superintending Engineen (Roads/ 
Bridges). In this connection it is now amplified that similar work 
with regard to the machinery obtained for other Pmjects of this 
Ministry would also be done by you. Your duties and functions will 
:thus include, znter alin. thc following:- 

(a) to ensure proper maintenance and repairs of ajl the machl 
nery purchased out of Central Funds for all the road 
projects: 

(b) to ensure propel rnamtcnance of the Lor: Books. History 
Sheets. Regi~ters. rtc: 

(c) to ensure propcr rrcovery and adlustment of hire chaqes; 
and 

(d) to send to thls Min~stry reqw\itt. reports regularly by the 
due dates In the  proforma ~)resc~lbed by this M~nistrg 
from t ~ t n e  to t ~ l n c  for the p11rp3w 

Yours faithfully. 

Sd/- BRIJ RATAN LAL, 
Ullder Secretary to  the Got??. of India. 



Copy forwarded for information to the Superintending Engineers 
(RoadslBridges), Ministry of Transport and Shipping (Roads Wing). 
posted a t  LucknowlPatnal Siliguri IShillong. 

Sd/- BRW RATAN LAL, 
Under Secretary to  the Gout. of India. 

Encl.: Nil. 
Recommendation of the Committee 

The Committee note that the Government of India are them- 
selves not satisfied with the existing arrangements for the execution 
of agency work, as they leave scope for important decisions bearing 
on the cost of work being taken by the State Government, without 
prior consultation with the Gover~lment of India and that this issue 
is under examination. They hope that steps will be taken suitably 

streamline the procedure so that the Government of India's con- 
currence is invariablv obtained before important decisions affecting 
?he financial interests of the Central Government are taken by the 
State Government. The Committee u~ould also like to b? apprised 
of the recovrry from the State Government of the extra expenditure 
incurred in this case. 
[Sl. No. 9 o f  Appendix IV (Para No. 1.33) of the Forty Second 

Report (Fourth Lok Sabha)]. 
Action taken by Government 

The recommendatlonslo', .ervations of the Public Accounts Com- 
mittee deal with the following Issues:- 

(i) Streamlining the procedure in regard to execution of 
National Highway Works by the State Governments on 
agency basis; 

(ii) Recovery of extra expenditure from the Government of 
Rajasthan. 

2. With regard to ( i )  above it may be stated that the question of 
evolving such procedure as would ensure that the Government of 
India's concurrence is invariably obtained before important deci- 
sions affecting the financial interest of the Central Government are 
taken by the State Government has been under active consideration 
in this Ministry for quite some time. As this question has many 
aspects, some of which are nut free from controversy, i t  has not so 
far been possible to come to a final conclusion in the matter. 
Efforts a re  being made to ensure that this issue is Analised early. 
The Public Accounts Committee will be informed as soon as the 
issue is Analised. 
2487 (Aii) L.S.--8. 



3. As regards (li) above, it may be stated that a Anal reply from 
the Government of Rajasthan to this Ministry's letter No. B-18(2)/ 
67, dated the 29th October, 1968 (copy enclosed-Annexure I) is still 
awaited fmm them, despite reminders dated the 10th December, 
1968, 31st December, 1968, 5th February, 1969, 18th April, 1969, 9th 
May 1969, 2nd June, 1969, 12th August, 1969 and 18th AugusG 1m. 
The latest communication (18th August, 1969-Annexure 11) receiv- 
ed from the State Government indicates that the matter is under 
discussion at  the ministerial level and that every effort is being made 
by the State Government to send a final reply early. The Committee 
will be apprised of the final reply on receipt from the State 
Government. 1%- 

4. This note has been vetted by Audit. 

[Min. of Transport and Shipping (Roads Wing) O.M. No. B-29 
(6), dated 21-10-19691. 

ANNEXURE I 

MINISTRY OF SHIPPING & TRANSPORT 
(ROADS WING) 

TELEGRAMS TRANSPORT BHAVAN 
ARADIND' NO. I PARLIAMENT STREET 
NO. B-18 (2) 67. New Delhi, the 29th October, 1968. 

The Secretary to the Government of Rajasthan, 
Public Works Department, 
Jaipur. 

SUBJECT: Audit para on non-recovery of, extra expenditure from 
the Bhnrat Sewak Samaj included in the Central Audit 
Report, 1968. 

I am directed to refer to the correspondence resting with D.O. 
letter No. F.ll(lO)PWD/67, dated the 26th June, 1968, from Shri 
Khem Chand, Secretary Public Works Department, Rajasthan and 
to say that t h  State Government had entered into a contract witb 
the Bharat Sewak Srarnaj for the execution of the seven works or 
National Highway No. 11. The %m!aj failed to carry out thdr ob& 
gation and, therefore, the State Government had the incomplek 



77 
works executed through another agency during 19654% and 1966-67 
a t  extra costs. The extra cost are recoverable under the terms of 
the contract from the Bharat Sewak Sarnaj. 

2. However, the State Government waived the recovery of the 
amount due from the S m j  without the prior approval of the Cen- 
tral Government with the result that the total liability of the Cen- 
tral Government was increased to the extent of the amount waived 
by the State Government. It will be appreciated that the Central 
Government cannot be expected to meet the extra liability which 
has been incurred without their prior consent. Their liability is res- 
tricted to the amount for which they had accorded technical appro- 
val and financial sanction in pursuance of rules 3 and 5 of the 
National Highway Rules, 1957 viz. Rs. 10.40 lakhs and the extra 
expenditure Incurred on the works due to the waiver of the re- 
covery from Bharat Sewak Samaj amounting Rs. 1.49 lakhs is 
correctly chargeable to the State revenues. 

3. In the circumstances, I am to request that if the estimates of 
the works in question have not yet been finally closed, necessary 
credit may kindly be afforded to the estimates for the works by 
debiting an equivalent amount from the State revenues. In case, 
the estimates have been closed, necessary credit may kindly be 
afforded to the following head of Central account under intimation 
to this Ministry and to the Accoutant General, Central Revenues, 
De1hi:- 

"Major Head 103--Capital Outlay on Public Works: Deduct 
Receipts and Recoveries on Capital Account". 

4. As the further developments in this case are required to be 
reported to the Public Accounts Committee, the Government will 
be glad if the action suggestion above is taken forth-with and this 
Ministry informed at a very early date. 

Yours faithfully, 
Sd/- D. A. RAMA WARRIAR, 

Under Secretary to the Government of India. 

Copg forwarded for information to the Accountant Genhral, 
Central Revenues, New Delhi. 

Sdl- D. A. RAMA W-, 
Uirdei Sectrtary to thd Gbv@?nfnent oj I& 

ENCL: NIL. 



ANNEXURE *'I 

X. N. SHARMA 
CHIEF ENGINEER-cu m- 
ADDL. SECRETARY TO GOVERNMENT. 

PI JBLIC. WORKS DEPARTMENT (B & R) 
RAJASTHAN, JAIPUR 

D.O.No. 5(4)DPl66-67jAS13469 
18th August 1969. 

SUBJECT: Audit Para--Non-recovery of extra expenditure from the 
Bharat Sewr~k Samaj inclzrded in the Central Audit Re- 
port, 1968. 

My dear Shri Marya, 

Kindly refer to yolir telephone today on the above subject, I 
have to infornt you that the matter is under discussion at the min- 
isterial level and erer j .  effort is being made to expedite this case. 

As the original decision was taken at the ministerial level, I am 
awaiting reply and as soon as the same is received it shall be com- 
municated to you. I a m  sorry that the matter has been delayed but 
it was beyond my control. 

With due regards, 

Yours sincerely, 
Sdl- K. M. SHARMA 

Shri J. S. Marya, 
Addl. Director General (R.D.) 
Ministry of Transport & Shipping, 

Roads Wing, Transport Bhawan, 
1-Parliament Stre.et. New Delhi. 

Recommendation 

The Committee note that Government have claimed a sum of 
Rs. 139.89 lakhs as liquidated damages from a firm for the belated 

supply of dredger and that the matter is being referred to arbitra- 
tion. They would like to be apprised of the outcome of the arbitra- 
tion proceedings. 

fS1. No. 10 Appendix IV (Para No. 1.37 of 42nd Report 4th Lok 
Sabha) 1. 
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Action taken 

The arbitration proceedings have been completed. However, the 
award has not so far  been received. The award, when received, 
will be intimated to the P.A.C. 

Supplementary Information required by the Action Taken Sub- 
Committee 

(i) What was the arbitration procedure envisaged in the con- 
tract for the dredgers? 

(ii) Has the Ministry reminded India Supply Mission, Wash- 
ington regarding delay in the arbitration award? 

The contract provided for the recovery of liquidated damages. 
As regards the procedure for the recovery of liquidated damages, 
India Supply Mission's Legal Adviser recommended arbitratiun in 
New York, provided both the parties agreed, on the ground that i t  
would be more advantageous to the Government than Court pro- 
cedure. In consultation with the hlinistry of Law, a supplemental 
agreement for arbitration was entered into with the firm by India 
Supply Mlssion on the 31st January, 1968 as there was no arbitra- 
tion clause in the contract. The arbitration is governed by the pro- 
visions of New York arbitration Lau.. 

Thc arbitrators heard the evidence during the latter half of Feb- 
ruary, 1969. The India Supply Mission, Washington was under 
instructions to intimate to the Ministry the arbitration award as 
soon as it was given. They have intimated in their letter No. SE. 
168139617629, dated the 18th August. 1969 that "the arbitrators have 
not yet handed down their award but our Legal Adviser thinks that 
it would be forthcoming in the very near future." 

[Ministry of Transport and Shipping (Transport-Wing) O.M. No. 
18'PD I1 (14) 169, dated 5-9-1969]. 

Recommendation 

The Committee also note that liquidated damages are proposed 
to be claimed from cextain other firms for delay in the supply of 
tugs and barges. They would like to be informed in due course of 
the settlement of thew claims. 
[Sl. No. I1 of Appendix TV (Para No. 1.38 of 42nd Report 4th Lok 

Sahha] 



Action taken 

Tugs-The contract for tugs was placed through the D.G.S. &D. 
me qv?stion of liquidated damages is still under the consideration 
of D.G.S.&D. 

Barges-The barges are yet to be delivered. This contract again 
hw been placed through the D.G.S. & D. D.G.S. & D. will take up 
the matter of liquidated damages with the firm after the delivery 
of the barges has been completed. It may take more than a year, as 
the delivery of the barges itself is for the present expected to be 
completed by the end of April, 1970. 

The Public Accounts Committee will be informed of the settle- 
ment of these claims in due course as desired by them. 

Supplementary Information required by the Action Taken Sub- 
Committee 

Tugs: (i) "Has the Ministry taken up wit11 the Director Gene- 
ral, Supplies and Disposals? 

(ii) Has the Ministry assessed the quantum of liquidat- 
ed damages? Reasons for delay." 

According to the stipulation in the contract for the manufacture 
and supply of tugs, the first tug was to be delivered within 12 
months from the receipt of an official order, import licence, appro- 
val of drawings and all steel at the manufacturer's works provid- 
ed the imported items arrived at the works five months before the 
delivery date. The provisional delivery date for the first tug was 
stipulated as 31st August, 1965 and for the second tug as 31st Octo- 
ber, 1965. The first tug was delivered in December, 1966 and the 
second tug in April, 1967. Before the quantum, of liquidated damag- 
es for the delay in the delivery of three tugs could be assessed, the 
Director General of Supplies and Disposals has been asked to inti- 
mate, in the first instance, the extent of delay in the delivery which 
could be attributed to circumstances of a force majeure nature. The 
Director General of Supplies and Disposals was addressed in this 
regard on the 30th December, 1967. They are being periodically 
reminded to settle, the issues involved in this contract. 

Barges: "How many times extensions have been granted for 
the barges? Have the extensions been granted 
subject to Governments' right to reoover HqUac 
dated damages?" 



According to the contract, the 0 r g t  barge wg,g tg b 
supplied within 9 rmonths from the date of receipt pf order* aulpject 
to approved drawings and Steel materials being made avai)st& at 
firm's works and subject further to the receipt of machinery &un~ 
5rms works and subject further to the receipt of ma-rn end 
other equipment from abroad and the Director General of Supplies 
and Disposals' force-majeure clause; the balance three numbers 
within a period of 6 months thereafter". 

The first barge was delivered on the 12th August, 1969. The 
other three are yet to be delivered. The Director General of Sup- 
plies and Disposals first extended the date of delivery upto 30th 
September, 1967. Subsequently in November, 1967, a further ex- 
tension upto 30th June, 1968 and in September 1968, a further ex- 
tension upto 30th April, 1969 were granted without prejudice to any 
claim that may have to be made against the firm for liquidated 
damages for late delivery (except to the extent of delay in delivery 
admitted by the Director General of Supplies and Disposals as  be- 
ing due to circumstances of a force majeure nature). Since the 
above delivery dates could not be adhered to by the firm, the Dir- 
ector General of Supplies and Disposals mrtde a proposal for extend- 
ing the dates of delivery upto the end of September, 1969 (Arst 
barge); December, 1969 (second barge); February, 1970 (third 
barge) and upto the end of April, 1970 (fourth barge). These ex- 
tensions have been agreed to by the Ministry without prejudice to 
the claim for liquidated damages for the late delivery except to the 
extent of delay in delivery attributed to the circumstances of a 
force majeure nature. 

[Min. of Transport and Shipping (Transport Wing) O.M. No. lbPD 
I1 (14) /68, dated 5-9-1969]. 

Recommendation 

"The Committee notice that no guide-lines for provisioning of 
spares were evolved in 1964-65 or thereafter, as they were given to 
understand during evidence. The Committee also note from the 
statement showing different types and models of machinery in use 
in the BQrder Roads Organisatian that, with a few exceptions, the 
various types and models of machinery were brought into use bet- 
ween 1960 and 1963. The Organisation would seem to have suf8ci- 
ent experience of the w ~ r k i n g  of these machines to be able to  deter- 
mine what spares gp required for these mashing. Thg Committee, 
am,, w o r e .  wable to understand why thp & g @ n h t i ~ p  should 
face q y  d@culty op this account. l'be C~mCntttes have po doubt 



that the matter will receive the due. attention of the Director %a- 
titic Evaluation, who is conducting a works study, inter alirl, ol' the 
utilisation of the machinery and equipment. Another point the 
Committee would like to be considered in this context is whether, 
on the basis of such guide-lines and a realistic assessment of the 
recurring needs for spares, rate contracts could be executed with 
indigenous suppliers to facilitate procurement of spares and elimi- 
nate the  delay involved in the normal procedure for procurement". 

[Sl. No. 18 of Appendix IV (Para No. 2.23) of Forty Second Report 
(Fourth Lok Sabha) of P.A.C. 1968-691. 

Action taken 

The existing system of provisioning of spares is based on 'Stock- 
ing guides' prepared for this purpose. The provisioning of spares 
for 2 years' maintenance and one overhaul is determined by Initial 
Stocking guide, which is prepared on the recommendations of the 
manufacturers, the experience if any of the use of same or similar 
equipment and the best technical opinion available both of Border 
Roads and the army sides. The Initial Stocking guide is reviewed 
in the light of actual experience and consumption of spares. The 
indent for spares required for the maintenance of equipment for the 
next two years is also based on the Initial Stocking guide, which 
as mentioned above, is revised if necessary in the light of experi- 
ence gained. 

2. In regard to Rate Contracts and indents placed on the Director 
General, Supplies and Disposals, the Department of Supply have 
explained the position as follows: 

"Rate contracts exist under which orders upto Rs 5 lakhs may 
be placed for spares. The indents for spares of value exceed- 
ing Rs. 5 lakhs are, however dealt with by Director Gene- 
ral Supplies and Disposals separately and the rates are 
generally negotiated in order to obtain a bulk discount 
from the contractors." 

"The Department of Supply try to ensure that there is no 
time-lag between the rate contracts which are concluded 
annually and that negotiations in respect of indents valu- 
ed at more than Rs. 5 lakhs are finalised expeditiously. 
Furthermore, in order to ensure supply to the Direct De- 
manding Officers within a reasonable period, instructions 
are being issued to the major indenting officers to the effect 
that before placing formal supply orders they should ask 
the contractors to indicate the periodldate by which they 



would agree to make the supplies against the order to be 
placed on them. On receipt of their reply, formal supply 
orders may be placed on them indicating the agreed deli- 
very period so that it could be deemed as binding in terms 
of the contract." 

3. As a result of the comprehensive review, Director General 
Border Roads has come to the conclusion that the present system, 
adopted from the army side, has certain inhe.rent limitations. D.G. 
B.R. is not in favour of covering the entire requirement of 
spares by only two bulk indents based on Initial Stocking Guides. 
He has suggested a system under which the consumption of spares 
would be kept under continuous review and the future r e q u i r e a n t  
will be determined or adjusted at comparatively short intervals. He 
has proposed that the indents for spares should be placed at short 
intervals. This and other allied proposal.: are being examined in 
consultation with Master Gencral of Ordnance and Director. Elet- 
trical and Mechanical Engineering of Arm;- Headquarters and deci- 
sion is rxpec td  to be t.ikcn before the end of thc  calendar year. 

4. Ministry of Finance (B,/R) and Director of Audit (Defence 
Services) have seen. 

[Min. of Transpart and Shipping (B.R.D.B.) U.O. No.  F. 1(10)/ 
B.R.I).B./68-69'PAC, dated 15-9-1969]. 

Further information required by the Action Taken Sub-committee 

Please state the progress made in revising the 'stocking guides' 
for various types of equipment in the 11qht of experience gained 
from its use. .‘ 1 

Reply 
DGBR has revised the stocking guides for 48 equipment as per* 

list enclosed based on the experience gained in the utilisation of 
spare parts on these equipment. 

[B.R.D.B. U.O. No. F. 1 (lO)/BRDB/68-69 PAC, dated 6-12-1969]. 

NEW DELHI; ATAL BIHARY VAJPAYEE, 
22nd December, 1969 
- -  - - .  

Chairman, 
1, Pausa 1891 (S). Public Accounts Committee, 
--- - -- - -- -- -- 

*Not printed. 



APPENDIX 

-. _ _  - 

S. NO. Para Nn. Ministry / Dcpartment Recomm :ndatiors~/Co.lclu~i~~ 

I I .8 Transport an1 Shipping The Committee are not happy over the delay in the ~~~~n 
of the report by the Road Building Machinery Commi th .  This 
High Level Committee was constituted in October, 1968 to examine 
the arrangements for procurement and purchase of machinery f o r  
road works, review the extent to which existing machinery was 
being put to use and suggest measures for the optimum utilisation 3 
of surplus machinery etc. Though this Committee was to have sub- 
mitted its report within a period of six months (i.e., by Ma&, 
19691, the report has not been submitted so far, in spite of an ex- 
tension of time upto 15th October, 1969. A further extension of 
time upto 15th January, 1970 has now been asked for. 

The Committee hope that the report of this Committee would .be 
hal i sed  expeditiously and that it would provide firm guide- to 
Government for procurement of machinery for road works an 
economical basis, their optimum utilisation and proper upkeep. 

The Committee would like the Government of India to ensure 
that the State Governments of U.P., Bihar, West Bengal and Assam 



draw up a phased programme for completion of the lateral roadway 
by 1970-71. I t  is essential that the Government of -d 
maintain a strict watch over the progress of the work and aosreli- 
nate and devetail the prdgrammes of the concerned State Govern- 
ments. 

3 1.15 Transport and Shippiqg In para 1.15 of their Forty-Second Report (Fourth b k  Sabhir), 
the Committee had drawn attention to the fact that nzachinery and 
equipment of the value of h. 2.82 crores out of a total of Rs. 8 B  
crores procured for the lateral roadway had been rendered -1~s. 
The Committee note that the question of diverting this surplus ma- 
chinery is under examination by the Road Building Machinery 
Committee and that Government are taking steps to transfer some 
of the items of surplus equipment and machinery to &her States 
and projects. The report of the Road Building Machinery C6m- 
rnittee is not now expected earlier than January, 1970 and the exa- 
mination of the report and follow-up action thereon will take fUr- 
ther time. The Committee would not like Government in the m- 
while to lose time in transfering the surplus machinery to other pro- 
jects. The existing procedure of inspecting the machinery lying in 
the custody of the State Governments should also be reinforced so 
as to ensure their proper upkeep and maintenance. 

The Committee would like to be informed whether the claim for 
Rs. 139.89 lakhs pressed by Government against the firm far belated 
supply of dredgers has been upheld in arbitration. 



.2 I Transport and Shipping As regards tugs, the Committee note that though delivery was 
completed by April, 1967, a final decisim on the question of liqui- 
dated damages recoverable from the firm for belated supply has 
still to be worked out. The Committee deprecate the inordinate de- 
lay on this count and would like the matter to be settled without 
further delay. 

In  regard to barges, the Committee observe that, though delivery 
of the four barges was to have been completed in a phased manner 
before the end of 1966. only one barge h ~ s  so far been delivered and 
that too after a delay of over 3 years. The Committee would like 
the delivery position in regard to the lemaining barges to be closely 
xatched and appropriate penalty for delay in delivery to be recover- 
ed from the firm. 

5 1.29 Transport and Shipping (B.l<.o.)  From the information furnished by the Border Roads Organisa- 
tion, the Committee cannot but conclude that the state of affairs 
in the two base wnrkihops is far from a happy one. As pointed out 
by a Committee of Officcrs which examined the  staffing pattern of 
the workshops, there is "a large backlog" of class 'C' vehicles and 
equipment awaiting repairs, reprcscnting "over three times the total 
annual capacity of the workshops." A back!og of this magnitude, as 
rightly pointed out by that Committee. "could not be  cleared by or- 
dinary means." The Committee w1;uld like the Border Roads O r e  
nisation to give urgent and serious consideration to the questioq 



how this backlog should be cleared. Apart from stepping up the 
output of the workshops, .ustained measures will have to  be taken 
to have as much of the repairloverhaul work off-loaded to Army 
Workshops and Trade as possible. 

In paragraph 2.12 of their Forty Second Report (Fourth Lok 
Sabha), the Committee had also referred to the heavy inventory of 
rnachinyry, equipment and vehicles in the Border Roads Organisa- 
tign costing over Rs. 31 crores and stressed the need to ensure that 
the equipment was put to optimum use. The Committee were then 
given to understand that the question of optimum utilisation of the  
machinery, equipment etc. was under study by the Director of Scien- 
tific Evaluation. The Committee, note that the Director General oo 
Scientific Evaluation has since submitted his report on the utilisa- -I 

tion of resources in t h e  Border Roads Organisation and that the 
report is under the consideration of Government. The Committee 
would l ike  final action on the Report to be taken expeditiously. 

In para 2 24 of thcir 43nd Report (Fourth Lok Sabha), the Com- 
mittee had drawn attention to the fact that a multiplicity of models 
with thr Rortler Roads Organisation had complicated the problem 
of procurt-nwnt nf spares. The lack of spares has in turn resulted 
in equipment and machinery stagnating in the repair workshops for 
long periods. The Committee note that steps for standardisation of 

- - -- -- -- -- - - 



machinery and equipment with the B o d e r  Roads Organisation 
under study and that decisions in this regard affecting the main 
items of equipment will be taken by December, 1970 if not by Ocb- 
ber 1970. The Committee regret the inordinate delay in this regard 
and hope that decisions on these points will be speeded up. 

8 1.38 Tr:insport and shipping ( B . R . 0 . )  The committee find that the position regarding pending indents 
for spares has not shown any appreciable improvement. 128 in- 
dents for spares valued at Rs. 9.74 crores were still to be processed 
as on 31st March, 1969. Of these, 94 indents were pending for pe- 
r i d s  ranging from l to 3 years; the bulk of the indents with the 
Director General Supplies and Disposals. The C~mmit tee  cannot 
help expres-ing dissatisfaction over this position and would like 
the supplying agencies concerned, particularly the D.G.S.&D., to 
take concerted steps to speed up procurement. 

-- -- - - - -- - - - - 

GMGIPND-2487 (Aii) LS-LS 11-6-2-70-1250. 



SI . Name of Agent Agency SI. Namo of Agmt Agency 
No. No. No. N 0. 

24. Jain Book Agecny, Con- 
naught Palace. New Delhi. 

25. Sat Narain & Sons, 3141. 
Mohd. Ali, Bazar, Mori 
Gate, Delhi. 

26. Atna Ram & Sons, Kash- 
mere Gate, Delhi-6. 

27. J.M. Jaina & Brothem, 
Mori Gale, Delhi. 

28. The Gntral  News Agency, 
23/90, Connaught Palace. 
Naw Dclhi. 

29. Tho English Book Store, 
7-L. Connaught Circus, 
New Delhi. 

30. Lakshmi Book Store, 42, 
Muncipnl market, Janpath. 
New Delhi. 

31. B a h ~  Brothers. IR8 L,?i- 
patrri Market, Delhi-6. 

32. Jayana Rook Depot, Chap- 
panwala Kuan, Karol Bagh, 
Now Delhi. 

33. Oxford Book & Stationery 
Company. Scindia House, 

11 C o n ~ u g h t  Place, New 
Delh1-1. 

3 34. People's Publishing House, 
Rani. Jhansi Road, New 
Delhi. 

9 35. The United Book Agency . 
48, Amrit Kaur Market, 
Pahar Ganj, Ncw Dclhi. 

" 36. Hind Book House, 82 
Janpath, New Delhi 

15 
37. Bookwell 4, Sant Noran- 96 

kari, Colony, Kingasway 
Camp, Delhi-9. 

20 MANlPUR 

38. Shri N.  Chaoba Singh, 77 
News Agent, Ramlal Paul 

23 High School Aonexe, 
Imphal. 
AGENTS lH FOREIGN 

77 COUMIRES -. 
39. The Secretary, Establish- 59 

ment Department, 'The 
66 High Commission of Ind~a 

India House, Aldwycb, 
LONDON, W.C.-2. 






